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 SHRI  SYED  SHAHABUDDIN  :  ।  intro-

 duce  the  Bill.

 ”  x.

 CONSTITUTION  (AMENDMENT)

 BILL—Coeatd.

 (English)

 (Amendment  of  ह 4१ ५  315)

 MR.  DEPUTY  SPEAKER:  Now  we

 take  up  further  consideration.  The
 a

 further  to  amend  the  aeoaad  of  India

 moved  by  Sbri  Shantaram  Naik  on  1  3.

 March,  1987,  Dr.  2aa0

 [Translation)

 DR.  o.  5  RAJHANS  Uhaojharpur) :

 Mr.  Deputy  4e.  Sir,  when  I  rose  to

 speak on  that  day,  the  bell  rang.
 ।
 -  ‘०

 draw  your  attention  towards  only  two  or

 three  points  As  my  friend  Mr.  -  14

 said  that  when  the  persons  living  म  te

 Unioo  Territories  eae  to  come  to  m  to

 appear  in  any  examination  or  interview  they

 have  to  face  a  lot  of  inconvenience

 which  could  be  realised  only  by

 those  persons  who  live  in  those  arcas.

 Secondly, so  far  as  6aiee  ०  aar  are

 concerned,  whether  they  are  to  be  recruited

 for  Goa  or  for  40ee.  only  such  persons

 should  be  recruited  who  &now  the  local

 language.  Because  only  those  persons,  who

 know  the  local  language  and  alo  are  aware

 of  the  circumstances  prevailing  there,  can

 serve  that  area  in  a  better  way  Thirdly,  a

 person  coming  to  8e  has  to  spent  a  lot  of

 money  unnecessarily  to  आम  म  ।

 examination  प  interview  at  9e  and

 despite his  long  journey  to  Delhi,  a  person

 residing  in  or  around  oe  is  oftea  selected

 who  is  lost  ata  new  place,  as  he  is  not

 aware  of  the  local  eovironment  Sir,  this  is
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 _were  selected for  central  services  during  the

 last  10  years.

 Mr.  Deputy  Speaker,  Sir,  I  have  said

 earlier  also  in  this  House  that  an  enquiry
 aa be  held  to  find  out  as  to  how  a  son
 of  an  LA.S.  officer  is  selected  as  1.0 5.0 5.
 Officer  and  sons  of  I_P.S.  officers  and  LF  5.
 officers  are  selected  as  1. ९.5.  officers  and
 1. हर. 5.  officers  respectively  and  the  sons  of

 farmers  are  not  selected.  ।  ar  that

 there
 is  here  ditary  hold  on  these  posts.

 Here  they  have  created  a  monopoly  because

 they do  join  1.0 5.0 5.

 5,  ।  4  many  such  persons  -०

 appeared  in  the  examination  and  being  ex-

 perts  were  ae4  for  central  भात  आ

 fact  is  that  when  a  son  of  a  burcaucrat  पा  -
 IAS  or  IFS  officer  appears  before  an  -e-

 view  Board,  he  is  asked  about  his  back-

 ground  and  when  be  says  thet  his  father  is  a

 Secretary  of  such  and  such  मआ  म

 such  and  such  State,  then  the  te  of

 the  members  of  the  Intcrvew  Board  is

 changed.  The  members  of  Intciview  Board
 take  it  that  a  son  of  ap  IAS  officer  is  born

 to  become  an  IAS  officer  ०  10  coier  Centra!

 Services.  ।  “  mistake,  ०  ।  8a.  2

 candidate  belonging  to  a  rora!  arca  passes
 the  writen  examination  ७4  appears  before

 the  interview  board,  he  is  asked  about  -

 moaia  of  his  father,  theo  be  replies

 besitatingly  that  his  father  |  ।  ह 1, 1  Then

 the  mentality  of  the  entire  Board  is  changed
 and  it  appears  to  them  as  to  from  where

 this  अ -  here  They  ridicule

 him  saying  that  his  father  is  a  farmer  x04  म

 wants  to  be  म  1  5  officer  and  the  members

 of  the  Board  ask  such  questions  which

 confuse  the  candidate.  |  ऋo  therefore,
 like  1e  ask  whether  bureaucrats  ere  चिट् छा है

 ed  in  the  oe4  Services  through  -

 tions  to  service  the  people  or  to  govern

 them.  |  ऋod  say  that  the  name of  the

 1  Administrative  अर  moi  be

 changed  to  श०  aree.  They  are  to

 serve  the  people.  छाछ515  in  e  serve

 the  people  by  visiting  -  -४  every  howe

 and  when  such  म  practice is  म  -

 other  countries,  why  could  it  not  be  adopted
 in  1d  ?

 5.  |  ao4  like  to  submit  again  that a

 very  “मम  (0  is  prevalent  in  the  U_P.S.C.

 a  of  examination  in  Hindi  ०



 regional  languages  is  merely  an  eye-wash,

 because  interviews  are  always  held  in  English

 -०  There  may  be  ।  candidate,  who -

 -,  क  :  railway  train  in  bis  life  time

 .

 end  with a  great  difficulty  he  comes to  the

 district  aeae  and  is  otherwise  very

 intelligent,  but  unfortunately  belongs  to  a

 poor  डीएमके  -४  फि  a०  got  any  chance  to

 speak  English  fluently.  When  he  comes  to

 Dethi  to  अष  मि  ”  interview  of  the  UPSC,

 he  is  asked  questions  म  English.  The  poor

 fellow,  though  well  versed  in  his  subject,
 cannot  properly  reply  in  English  language
 and  thus  | है  10  qualify.  There  is  not  one,

 but  severe!  such  examples.

 Would  the  UPSC  adopt  a  realistic

 approach  in  the  country-?  ।  ।&  r0  the  स

 take  of  mre.  but  ut  is  the  mistake  of  our

 Goveromen:  We  have  developed  a  mentality
 that  x5  ि  एा  छटा5  are  there

 to  govern  acd  we  ell  are  to  be  ruled  by
 them.  We  ourse!tes  have  deemed  that  their

 status  im  स  e  is  the  highest  and  the

 remaining  किकर ४  द््हद्  भक़०  10  them.  11  has

 स  proved  in  a  recent  instance  abo  that

 they  got  the  ”  ६ 31.25  revived  to  the  highest

 pay  scales  very  cu  विकी  leaving  all  others

 behind
 ह

 Has  anybody  ever  tried  to  find  oa  as  to

 how  एकदम5  ०  1  55  officers

 with  only  :  ।०  7  years’  service  at  district

 headquarters  ता  ।  1१ ६1  capitals  raise  -

 -  buildings  7  In  ei  ऑ  re  LAS

 ०  ”e  constructed  buildings  worth  60

 किक  ण  ममफ  ।  Vasant  Vihear  and  at

 other  places.  Will  anybody  ewer  do  so  ?  -

 body  can  do  -0.  ।  -00  like  ४८.  -०

 speaks  in  the  म  -  teee  a  tele-

 -०  ०  ”  ।  स  saying  4a  ।

 should  be  careful  ubile  speaking.

 ।  सारा 10  say  -a  boresucrats  are  like

 ०0  “/  -  -e  have  created

 a4  That  is  why  they  work  for  ०

 destruction.  We  indulge  in  tall  talks  here.

 The  people  think  that  ”  म  मा  their,  elect-

 ed  representatives  and  they  will  speak  here

 for  them.  But  have  we  ever  thought  as  to

 what  a  great  injustice is  being  done  fo  the

 people  by  भा  छा हि ताइफ7  ?  Now  many

 children of  the  public  थ  large  have  been

 provided  an  opportunity to  complete
 म  मष

 U  PSC.  examinations  7  ।  “।

 of  the  poor  would  never  become  an  1... 5.

 that 4  -ढ

 .
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 officer  and  this  Mogbu!  system  -would  conti-

 nue  forcing  politicians  to  dance  to  their

 tunes.

 You  are  well  aware  as  to  how  1. है...5..

 LF.S.  and  EPS.  officers  ridicule  the  politi-

 cians.  They  do  not  know  that  now  such

 rr0  have  entered  the  politics  who  are

 more  capable  and  more  cfficieot  than  them.

 lt  is  high  time  now  for  the  ७  P.S.C.  to

 adopt  4  realistic  approach  and  to  select  such

 bureaucrats  who  serve  the  people  ।  ।  eआ-

 not  be  done  then  what  is  the  use  of  having

 this  U.P.S.C,  ?

 Do  not  know  as  to  what  sort  of  activi-

 ties  the  UPSC  people  indulge  म  ?  1a  year

 an  employee  working  in  the  1eee  appeared

 isn  the  LA.S.  examination  end  somehow

 managed  to  change  his  answer  book  later  on

 and  cleared  the  examinevon  But  later  on

 this  scandle  came  to  light,  four  officers  of

 ४  90८  had  to  go  to  jail.  A  lot  of
 hue

 and

 cry  was  raised  and  they  got  themselves

 released  on  bail  with  a  great  difficulty.  I

 would  like  to  say  that  such  persons  sheuld

 -०  9  released  on  bail  Their  1 पू 11  place  is

 jail.

 What  |  शer  to  sey  is  that  the  mese

 should  be  somewhat  people  oriented.  Your

 syllabus  for  the  7e  examinations,  ee

 cially  for  Central  Services  is  knowledge

 oriented  1  agree  tbat  the  candidates  who

 appear  in  the  examinations,  should  have  the

 koowledge  of  law,  Commercie!  ”.  Econo-

 mics  and  Sociology  but  the  most  important

 thing  is  that  they  should  have  the  knowledge

 of  the  history  of  ८  [eeda  movement.  As

 many  as  90  म  ee  students  of  this  gene-

 ration  are  ignorant  about  the  history  of  the

 freedom  movement  of  India’  When  such

 people  go  to  the  villages  what  work  will  they

 do  there  ?

 1  have  seen  in  my  Constituency  that  the

 Collector  of  the  area  requisitioned
 a  Japanese

 unit  generator  in  the  summer  because  he

 cannot  live  without  ‘cicetricity  whereas  the

 whole  district  remains  in  the  dark.  Besides

 attendants  are  there  भा  1e  service  of  the

 Collector  for  24  hours  and  they  help in

 running  the  generator.  As  many  85  5  servants

 ०  after  the  children  of  a  collector.  The

 Goverament  says  that  there  is  socialism  in

 the  country but  we  ४e  with  our  own  6१65
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 that  the  Collector  is  ruling  the  people.  This

 situation  cannot  be  tolerated.  People  are

 surprised  at  such  a  situation  We  try  to

 explain  this  to  them  but  they  refuse  ro  सगा

 beceuse  examples  are  before  them.

 Parents  prefer  io  send  their  children  to  the

 Delhi  University  and  the  Jawahar  1 &1  meo

 University  for  pursuing  studies  because  the

 Students  coming  out  of  these  institutions

 mostly  complete  for  the  central  services.

 Even  a  schoo!  teacher  wants  to  get  his  son

 admitted  to  the  JNU.  and  )be  Dethi

 University.  But  | 110 1116  he  connot  do

 so,  Have  you  cver  thought  over  it?  Of

 course,  a  Collector,  an  Engineer  or  a  person,
 who  has  amassed  lakhs  arc  crores  of  rupees  by

 way  of  bribery,  con  send  hts  children  to  the

 Delhi  University  and  the  ।  हं. (.!  His  children

 will  also  not  have  to  face  difficulty  in  getting

 admission  there.

 A  sum  of  २५  55  Jakhs  was  seized  from

 a  Commissioner  following  a  reid  at  his

 premises  in  my  constituency  He  had  amassed

 this  money  by  way  of  bribery  by  doing
 favour  in  stalling  transfer  of  some  one  or  by

 siphoning  off  moncy  while  implementing

 (हि 1).  and  x5  ८.  a4  other  program-

 mes.  You  will  come  across  not  only  one  bet

 hundreds  of  such  cases  |  3e  a  question

 during  the  question  hour  in  the  morning  that

 senior  IPS  officers  had  amassed  lakhs  of

 rupees.  But  the  Gevernment  did  not  pay  sry
 heed  to  it.  The  Government  say  that  IAS

 and  IPS  officers  are  under  their  contro!  but

 we  find  that  corruption  is  rampant  every-

 where.  They  are  simply  looting  the  pex  ple
 before  our  very  eyes  No  section  is  taken

 against  them.  Are  they  above  law?  You

 should  streamline  the  U  ९5  (  before  mend-

 ing  those  bureaucrats.  You  regard  them  os  a

 sacred  cow  and  hesita's  to  touch  them.  At

 no  other  place  corruption  is  as  rampant  as

 there.  Only  the  children  of  bureaucrats  are

 xd  as  1  5.  and  ।  95  officers.  ।  -

 no  place  for  the  children  of  #  विवि,  The

 people  of  this  country  is  s  mute  spectator  to

 all  these  things.  Now  the  time  bas  come

 where  the  services  should  be  made  people
 oriented.

 With  these  words,  ।  ऋao  the  Bill,

 ।  ।  ।
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 *SHRI  -..  ८.  SHANMUGAM  (a

 Hon'ble  Deputy  Speaker,  Sir,  1  rise  to  --

 come  the  Bill  seeking  to  amend  article  315

 of  the  Constitution  brought  forward  by  Shr

 Shantaram  Naik.  ।  ।  म  aee  making

 measure.  This  Bill  provides  for  establishment

 of  public  service  commissions  in  Union

 territories.  This  15  @  welcome  measure,

 16  00  brs

 The  residents  of  Pondicherry  are  1ae-

 capped  as  far  as  competing  म  |. || |  1018.0

 service  exams  is  concerned.  They  bare  to

 come
 to  Madras  to  sit  for  the  भिआ

 1,  therefore,  request  the  Government  to  -

 up  a  separate  public  service  commission  in

 Pondicherry.  A  centre  for  conducting  UPSC

 exams  must  also  te  establuhed  फ  tooe.

 cherry.  Establishment of  a  High  Court  in

 ra  is  also.  imperative,  particularly

 when  litigation  costs  are  rising.  -  8ee4  of

 Madras  High  Court  may  also  ४८  €+18 911 5192 7

 in  Madurai.  |  (ee०  the  Government  to

 grant  statehood  to  Pondicherry  as  the

 Hon'ble  Prime  Minister  was  kind  enough  to

 do  in  the  case  of  Mizoram  and  Arunachal

 Pradesh

 As  far  as  All-India  service  recruitment  is

 concerned,  ao  few  States  are  पैठता िक 117 है  tn

 this  regard.  The  ‘ea  are  not  equally

 flowing  to  all  the  States  [,  ।  juncture,

 draw  the  attention  of  the  1o  -.

 to  the  regional  imbalances  in  the  recrui'ment

 to  all  India  ०  |,  te८.  suggest  that

 the  wacancies  म  all  India  services  may  be

 apportioned  among  the  Statcs  Suppose,

 there  are  1000  vacancies,  certain  vacancies

 must  be  aआ4  to  Tamil  14a  and

 certain  number  for  o  Pradesh  and  like

 that,  a  State-wise  quota  must  be  fixed
 =
 चली

 1  hope,  would  remedy  the  regional  mie

 in  the  recruitment  to  all  India  Seea.  |  मा

 also  sad  to  note  that  representation  of  Tamil

 xea  म  JAS  and  other  ali  1e  services  is

 declining.  My  suggestion  may  also  remedy.

 ।  -  -  मव।  ”  -  24  States  in

 Incta  must  have  equal  representation  oo  the

 Board  of  members of  r8e८.  The  Board  may

 consist  of  one  member  fram  each
 State

 -०

 न  -  :  originally  delivered  भ

 Tami,
 *

 7
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 the  कि  Government may  have  7  or  10

 of  its  nominees. This  would  give  mrse  an

 all  Indie  colour.

 16,03  brs.

 [SHRI  SOMNATH  RATH  1  the  Chair}

 Sir,  1  am  constrained  to  refer  to  certain

 scandals  in  the  selection  of  candidates  to  all

 India  services.  हिट,  one  Under-Secre-

 tery  was  restrained  from  undergoing  the

 necessary  training  in  Massoorie  aftes  be  was

 selected  for  LAS  on  the  charge  that  he  in-

 Gusged  in  some  malpractices  in  bis  selection

 to  that  cadre.  How  the  malpractice  came  to

 tha  notice  of  the  Government  is  one  ques-

 tion  How  be  is  being  allowed  to  cootinuc  10

 function  as  Under  Secretary  is  yet  another

 9aeo  LAS  is  an  apex  service  and  ण.

 practices  of  this  natpre  must  be  seriously

 looked  into.  Those  indulging  in  malpractices

 must  be  severly  dealt  with  The  Under

 Secretary  involved  in  the  scandal  must  be

 removed  from  service  Such  malpractices  in

 UPSC  and  other  Public  service  commissions

 must  be  prevented  at  al]  costs)  Government

 should  take  all  possible  steps  io  this  regard.

 1  suggest  to  the  Government  to  computerise

 all  selection  छु 02051  to  obviate  corrup-

 tion.

 Nearly  50  स  eee  of  our  population
 are  women,  They  must  be  given  adequate

 representation  io  all  India  services  and  other

 service  वि  1 ड दत होके ह1(04:5 _  Vacancies

 must  be  carmarked  exclusively  for  women

 candidates  ip  थ  re3  service  examinations.

 As  our  Hon'ble  Member  who  spoke  just

 before  me  pointed  out,  the  number  of  candi-

 dates  selected  from  rural  areas  for  JAS  and

 other  service  is  very  low,  pot  even  10  per

 cent  of  the  total  number  of  candidates

 selected.  Mostly  candidates  are  coming  from

 urban  areas  are  selected  since  they  have  all

 basic  facilities  like  library,  colleges  ८.  क

 cities  especially  in  capital  cities.  The  people

 io  the  rural  arcas  suffer  a  deprivation on  this

 count.  Therefore,  some  concessions  in  eva-

 luation -०  -  maa  to  people  hailing

 from  rural  areas  so  that  they  could  also  get

 selected  to  all  India  services.  Suitable  amend-

 ments  to  the  existing jaws  or  rules  must  be

 proposed  by  the  Government  in  this  me.

 To  ensure  effective  evaluation  standards,

 the  Government  must  prefer  fo  appoint
 educationa]  administrators  like  retired  vice-

 chancellors  and  like  others  as  members  of

 various  public  service  commissions  instead  of

 retired  IAS  and  IFS  personnel.

 An  Indian  Cost  Accounts  Service  was

 formed  by  the  Government  in  1982.  ”-

 ever, no  direct  recruitment  to  that  service

 has  .been  made  so  far.  Vacancies  in  that

 service  are  being  filled  with  persons  belong-

 ig  to  IAS  and  IA  and  45  1e  Cost

 Accounts  Service  क  supposed  to  play  a  vital

 role  in  the  economic  development  of  our

 country  by  planning  cost-efficient  production

 in  all  sectors.  I,  therefore,  request  that  मा-

 mediate  steps  should  be  taken  to  fill  the

 vacancies  in  Cost  Accounts  Service  by  direct

 recruitment.

 I  (अ  that  IES  examinations  have  not

 been  conducted  for  the  past  one  year.  The

 IES  also  have  an  equal  role,  ।  conld  say  a

 pivotal  role,  in  the  development  of  our

 economy,  and,  therefpre,  vacancies  must  be

 filled  expeditiously.

 Further,  Sir,  facilities  to  write  public

 service  cxamications  in  al!  regional  languages

 must  be  provided  so  as  to  assure  equal  op-

 portunity  to  all  ४  10018.0

 ।

 Promotion  of  regional  languages  must  be

 the  prime  aim  of  the  Government  of  India

 and  this  should  be  reflected  in  the  conduct  of

 all  India  service  examinations  too.  Till  now,

 a  candidate  can  write  UPSC  exams  in  English

 or  in  Hindi.  Candidates  should  be  allowed

 to  write  all  papers  in  their  regional  langurges.

 Next,  Sir,  about  the  holdings  of  IAS

 and  IFS  posts  by  more  than  one  member  in

 a  family.  ।  mone  femilies,  grand  father

 is  an  105  officer,  his  son  and  grandson  are

 also  15  officers.  ।  sne  other  families,

 4to  $  members  मं  ee  family  are  IAS

 officers.  This  smacks  of  dynastic  perpetuation

 of  IAS  posts.  Government  must,  as  &

 minimum,  prescribe  that  more  than  one  or

 two  member  in  ग  famity  cannot  become  IAS

 officer,  Such  dynastic  holding  of  all  India

 posts  deprives  the  others  of  their  opportu-

 nities,
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 delay  in  the  processing  and  announcement of

 results  of  थ  examinations. The  delay  gives

 added  advantage,  from  the  point of  view  of

 time,  to  perpetrators of  malpractices.

 ।  1  have  so  many  times  pointed  out  that

 Government  should  stop  appointing  15  and

 administrative  cadre  personne!  to  man  public

 sector  companies.  Government  should  for-

 rie  an  healthy  policy  of  appointing  only

 technocrats  to  man  Government  companies.

 This  would  increase  productivity  and  thereby

 profits.

 [Translation]

 SHRI  oa  LAL  VYAS

 (Bhilwara):  Mr.  Chairman,  Sir,  the  Cons-

 titution  Amendment  Bill  brought  forward  by
 Shri  Shantaram  Naik  includes  only  one  pro-
 vision  and  that  is  for  establishment  of  “
 rate  Public  Service  Commissicns  in  Union

 territories.  The  reason  is  that  mostly  the

 candidates  hailing  from  big  cities  compete

 successfully  in  the  examination  conducted  by
 the  Union  Public  Service  Commission  where-

 as  those  belonging  to  the  rural  areas  either

 fail  to  quality  the  examinations  or  only  a

 few  quality.  Separate  Public  Service  ea.

 missions  should  therefore  be  constituted  for

 different  oeioo  territories.  This  will  benefit

 :

 1o  is  the  m  aim  of  this

 It  is  true  that  mostly  candidates  from

 Delhi.
 or  other  big  cities  like  Madras,

 Bombay  and  Calcutta  compete  09८.

 examinations  successfully  The  of

 successful  candidates  from  the  villages  is  very
 few  because  better  facilities  are  available  in

 big  cities,  The  students  study  in  the  reue4

 public  schools  and  thus  get  good  education

 फ  6  The  students  of  the  rural  areas

 study  in  such  schools  where  neither  books
 nor  exercise  books  are  | ह 111 1+ ह औ  Even  black-

 beards are  mot  there in  these  schools.  The

 students  of  villages  after  finishing  their

 education  aspire  only  to  become  a  patwari

 Of
 &  teacher or  a  clerk.  The  Hon.

 of  state in  the  Ministry  -of  म०  Affairs

 belongs to  a  village.  He  should  make  some

 improvement in  this  situation.  र  very

 necessary,

 ieee

 -aa  ।
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 But  these  19.  and  I.P.S.  Officers  will

 not  allow  their  powers  to  be  curtailed so

 easily,  As  has  been  stated,  these  officers  have

 amassed  properties  worth  lakhs  of  rupees.

 But  no  action  is  taken  against  these  Officers.

 The  federation and  association  of  these  15

 and  ICS  Officers are  -०  a006  that no  one

 dare  to  take  action  against  them.  Even  if

 our  Prime  Minister  wanted  to  take  action

 against  them,  he  would  fail.  Their  a0

 ciation is  very  strong.  In  Rajasthan, 4  senior

 Officer  was  suspended  on  a  charge  of  corrup-

 tion  and  the  Rajasthan  Government wrote  to

 the  Centre  to  dismiss  him  but  the  Centre  did

 not  dare  to  take  action  against  him  and  be

 is  still  there  on  his  post.  He  has  tae4  in

 corruption and  amassed  properties  worth

 lakhs of  rupees.  Their  association is  as

 strong  as  any  union  of  workers  म  “  Public.

 Sector  where  ठ  (  ”aai6  Director

 cannot  take  action  against  the  office  bearers

 of  the  union.  He  has  to  accept  their

 demands.  14 is  the  situation  which  the

 ”9  and  ICS  officers  have  created.  They  do

 not  pay  any  heed  to  the  State  Government.

 Wherever  they  are  posted,  they  try  to  rule

 thereby  ignoring  the  directives of  the  Govern-

 mest.

 These  officers  have  created  such  a  peculiar

 situation.  ।  ।  “e  necessary  to  control

 them.  Our  Pricee  Minister  is  endeavouring  to

 ४०  -a  in  this  direction.  Training  and

 refresher  courses  have  been  arranged  for

 therm  so  that  they  can  be  motivated  to  का

 the  ro4  Our  youthful  Prime  -e  is

 taking  steps  म  ?  श०.  1  oe

 should  cooperate  with  him  in  his  effort  and

 the  Members  of  Parliament  should  ऑ

 strengthen  his  hands  to  enable  him  to  सा.

 cise  some  control  on  them  This  will  make

 the  15  Officers  to  3  Only  then  the

 administration  of  the  country  will  ‘

 smoothly.  The  hereditary  1ee  ०  म  ०

 1.A.8.  Officers  should  go  भ  ।  फिक #९  “

 थ फिघका एका (० ०  a  families  where  if  one

 member ४  ।  “  reoa०  म  1  #.-5.

 officer का  जैसी  ०ीr.  all  the  members  of

 that  family  become  ।  ॥... ज.  ae  ण  ॥. हि. 5.

 officers,  they  deprive  other  people  of  ap

 opportunity  to  become  ”.  officers.  ,  आ

 is  the  situation  prevalent  क  regard -०  e

 services  At  present,  high  ०ਂ  गा

 appointed  to  serve  as  members of  the  mee.

 This  system  should  change.  -  ।

 म  ०ा  भ  ao  be  appointed

 (०  -  ।  म०० ४ा  -  mree  so  that
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 they  take  care  of  the  youths  of  rural  areas

 properly. The  schools  in  rural  areas  are  म
 a  very  bad  shape  although the  students  are

 talented. The  drawback  is  that  the  village

 children  cannot  speak  ei  fluently  and :

 "they  do  not  have  manners  like  that  of  children

 of  cities.  Taking  all  these  points  into  e0o-

 deration some  system  should  be  evolved.

 1d3  is  predominantly  an  agricultural

 country.  80  per  cent  of  the  population  lives

 in  villages.  The  country is  poor.  Even  in

 cities,  out  of  20  per  cent  15  per  cent  mo9a

 lation  is  poor.  There  is  -०  छक च्स्८तक11#2 01 of

 the  poor in  the  mse.  High  officers  have

 become  members  of  the  उ0८  They  say

 thet  as  (hey  have  been  granted  autonomy  so

 4०  one  ०  interfere ४  1e  affairs.  Then

 why  not  give  them  all  the  powers  and  ict

 them  harass  us.  There  is  need  to  change  this

 ”  x0  that  some  improvement  is  brought

 about  44  the  structure  of  the  oese  is

 changed.  This  will  enable  the  children of

 poor  people  ०  ०  high
 positions  and

 thereby  contribute their  mite  in

 the  country.  The  age  limit  for  :::  ऑ

 105  has  been  reduced  from 28  years  to

 26  years. ।  -  इ25, & (८1197 कतर (0 a  child  ह  ‘०  a

 school  at  the  age  ०  6  Or  7  years  and  when

 be  passes ...  -  -  ao  26  years.

 Thus  the  rural  people  are  put  to  a  dis-

 advantage,  whereas  ”  -  1  ather -

 technica)  services  has  been  kept  a1  28  years.

 tt  bes  been  said  that  for  technical  education,

 it  takes more  years.  But  it  is  not  न  “

 approach  for  the  persons  belonging  to  rural

 areas.  The  age  -  ०  28  years  must  be  प

 tored  so  that  rural  people  can  get  more  repre-

 seniation  in  these  services.

 Similarly,  examination  should  be  beld  म

 other  languages  also.  ।  ”  “  “  44

 gencrally  ee  language  is  used  io  the

 ०aਂ  and  other  languages  are  not

 used.  There  are  many  languages  like  1.

 Oriya,  Malayalam,  Hindi  and  8  etc.

 which  are  mie  म  oe  country.  -

 -०  -a  interviews should  स  held in  their

 mother  tongue  so  that  the  persons  who  are

 -०  सा  who  cen  not  speak  English

 fluently  are  also  able  to  prove  their  excellence

 all  the  languages  are  recognised  and  examina-

 tions  are  held  in  these  languages.

 I  would also  like  (०  aooi  that  though

 the  Ministry  of  Finance  has  been  conducting
 raids at  offices  and  residences of  rich  people,

 aeoe  doctors,  income-tax  officers  and

 others,  but  no  raid  has  so  far  been  conducted
 atthe  residence  of  any  15.  or  1  PS.

 officers,  though  these  officers  are  making  a

 lot  of  money.  The  reason for  this  is  tbat  the

 Ministry of  Home  Affairs  provides  protection
 to  these  officia's.  The  Police  Department

 as  well  as  the  LA.S.  officers  are  under  the

 control  of  the  Ministry  of  Home  Affairs  and

 that  is  why  the  Ministry  of  Home  Affairs

 does  not  allow  any  action  to  be  taken  against
 these  people,  though  they  are  more  corrupt
 in  comparison  to  other  people.  But  as  they
 bave  powers  and  rights  with  them  no  action

 is  taken  against  them.  There  Association  is

 very  strong  and  they  think  that  despite  their

 blunders,  no  action  can  be  taken  against
 them.  ।  would  like  to  submit  that  whenever

 any  officer  is  found  guilty  or  any  complaint
 is  received  against  him  or  when  any  State

 विता  rie  about  his  misdeeds  or

 misconduct  stern  action  should  be  taken

 against  ऑ  Unless  this  is  done,  there  can  be

 no  improvement  in  the  administration.  If  the

 Ministry  or  the  Hon.  Home  Minister  is

 pressurised  by  the  Association  of  these

 officers  and  no  action  is  taken  against  them,

 then  these  Officers  will  be  encouraged  to

 indulge  in  futher  misdeeds  and  ignore  any

 Government in  India.  Therefore,  there  is  a

 need  to  streamline  the  entire  system.

 1  think  that  necessary  steps  will  be  taken  in

 this  direction  and  the  situation  will

 improve.

 So  far  as  the  object  of  this  8r  is  con-

 cerned,  |  tia  that  though  Public  Service

 Commission  is  already  there  in  every  State  in

 the  country  to  select  officers  etc.  for  their

 respective  States,  yet  there  is  a  need  to  bring

 about  improvement  in  their  functioning.  We

 see  that  whenever  doctors,  engineers,  lecturers

 पा  a  officers  for  administrative  or  judicial

 posts  are  to  be  selected,  question  papers  are

 leaked  out  by  the  officials  working  there.

 The  persons  who  examine  the  answer  books

 and  also  the  members  of  Interview  Board

 show  favouritism.  Even  the  meritlists  of

 candidates  are  changed.  There  is  disorder

 everywhere.  All.  these  things  should  be
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 beyond  doubt  and  people  shovld  have  con-

 fidence  in  P.S.Cs.  and  they  should  have  the

 feeling  that  P.S.Cs.  would  do  justice  to  them,

 But  the  situation  today  is  the  other  way  round,

 The  situation  in  ९00.  in  Bihar,  Rajasthan,

 Uttar  Pradesh,  Orissa  and  Madhya  Pradesh

 etc.,  is  even  worse  than  that  of  the  U.P.S.C.

 People  in  every  State  have  lost  their  faith  मं

 P.S.Cs.  and  they  have  the  feeling  that  the

 people  there  are  corrupt  and  prepared  to  do

 anything  by  accepting  money.  Therefore,

 the  spirit  behind  the  Bill  moved  by  Shri  Naik

 is  good.  He  wants  that  there  should  bea

 separaic  Public  Service  Commission  for  every

 Union  Territory  so  that  the  people  of  that

 particular  region  are  also  selected  and  be  is

 right  also  because  when  candidates  are  select-

 ed  in  | 9114 लि  the  people  of  Delhi  are  selected

 and  the  candidates  from  Goa,  Pondicherry,

 Andaman  and  Nicobar  or  Lakshadweep  are

 not  selected  and  thus  people  from  01061

 regions  are  derived  of  an  opportunity  for

 being  selected.  Though  the  spirit  se  the

 Bill  is  good,  but  the  situation  in  ali  the

 P.S.Cs.  of  the  country  iscven  worse  than

 that  of  the  ७  5८.  Something  should,

 therefore,  be  done  so  that  a  feeling  of  coa-

 fidence  is  developed  in  the  people.  People

 should  have  the  feeling  that  justice  is  done

 by  १5  Cs  and  selections  are  fair  and  the

 interests  of  minorities,  Scheduled  Castes  and

 Scheduled  Tribes,  backward  classes  and  the

 poor  are  protected.  The  inculcation  of  this

 feeling  of  confidence  is  most  essential.  All  of

 you  would  be  one  with  me  that  making  a

 show  is  very  essential  in  today's  world.  hi

 should  appear  to  the  people  that  Govern-

 ment  ensures  justice,  P.S.Cs.  ecosure  justice

 and  it  should  appear  to  one  and  all  that

 justice  is  being  done  every  where.  Uniess  this

 is  done,  people  would  not  have  confidence  in

 you.  Therefore,  while  accepting  this  Bill,  we

 should  make  such  an  arrangement  that

 honest  people  are  taken  in  ऑ  1e  PSCs.,

 who  should  command  the  confidence  of  the

 people.  No  body  should  have  any  chance  of

 any  complaint.  The  manner  in  which  the

 part;  and  the  Hon,  Prime  Minister  are

 workiog  is  creating  a  feeling  of  confidence

 among  the  people  towards  the  Government.

 All  these  measures  are  very  pecessary  to

 strengthen  this  fecling  of  confidence.  There-

 fore,  able  and  dedicated  persons  be  taken  in

 ८८0  who  may  extend  their  active  aarr

 bution  in  strengthening 1a
 and  develop-

 ee

 ment of  India.  With  these  words,  1  support

 this  Bill.

 SHRI  VIRDHI  CHANDER  ”

 reae  :  -.  c०  Sir,  Shri ,  Shanta-
 ram  Naik  has  introduced  a  Constitwtion

 (Amendment)  Bill.  ।  support  this  8  which

 secks  to  amend  Article  315  of  the

 Constitution.  There  are  24  States  and  7

 Union  Territories  in  oa  country.  We  have

 very  recently  granted  statehood  to  Arunachal

 Pradesh  and  Mizoram,  which  has  been  very

 much  welcomed  by  the  people  of  the  country.

 First  of  all,  ।  w  like  to  know  as  to  what

 was  the  necessity  of  enacting  the  Govern-

 meat  of  Union  Territories  Act  of  1963.  19

 provision  should  have  been  made  in  the

 Constitution  itself,  Therefore,  (be  present

 amendment  bas  been  brought  forward  ःe

 the  same  purpose  The  explanation  should

 have  been  provided  under  Article  35  Even

 bow  we  should  make  it  a  part  and  parcel  of

 the  Constitution.

 Sit,  Secondly,  Shri  Shantaram  Naik  bas

 stated  ४  95  speech  that  a  step-motherly
 treatment  m  being  meted  out  to  ४  oe

 Territories.  If  it  100  it  is  sot  good.  We

 bad  thought  that  Union  Territories  bike

 Chandigarh,  Pondicherry  and  Goa  were  being

 treated  properly.  There  is  a  history  behind

 the  taking  over  of  6०  and  it  is  a  tourist

 Centre  of  the  country  which  attracts  a  large

 numbcs  of  tourists.  Steps  should  be  taken

 for  its  proper  development.  Goa  is  also

 trying  to  achieve  Sea4  and  in  our  view

 it  should  be  granted.  It  would  be  a  good

 step  if  it  is  dome  When  mee  Pradesh

 aod  Mizoram  have  been  granted  518 160+007 ,

 Goa,  Daman  and  Diu  should  also  be  granted

 Statebood,

 5.  1  would  also  like  to  submit  that  the

 name  by  which  the  Iadian  हम

 Service  is  known  is  not  proper.  The  officers

 belonging  to  this  service  think  that  they  are

 there  to  run  the  administration,  िका फिका  -4

 service  was  एकरा  as  the  Indian  Civil

 Service.  ।  ऑ  t  than  the  present

 a०aaआआ  The  present  name  creates  a  feel-

 ing  of  pride  among  ”  officers.  The  name

 given  to  the  Indian  Police  service  is  all  right.

 Therefore, the  name  of  ह #..5.  should be

 changed.  ।  ।  mo  of  the  मत

 of  this  Service  which  aषe  of  feeling  among
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 them  that  they  are  there  to  govern  the

 country.  ०  ।  re,  they  have  become  very

 powerful.  They  get  united  in  such  a  manner

 that  it  becomes  very  difficult  1e  take  any

 action  against  them.  |  aod.  therefore,  like

 to  know  the  number  of  1.A.S.  officers  who

 were  arrested  during  the  last  three  years  as

 also  the  number  of  officers  among  them

 against  departmental  coquiry  Wes  held  and

 action  taken.  I  know  to  some  cases  Govera-

 ment  accommodation  has  been  got  vacated,

 tut  no  other  action  has  been  taken  by  the

 Central  Government.  This  means  that  an

 1.AS.  officer  will  be  fully  protected.  The

 State  Governments  cannot  take  any  action

 against  them  as  they  are  not  at  all  capable  to

 do  so.  In  af!  स  e  come  to  te

 Central  Government.  1  the  Central  Govern-

 ment,  15  officers  are  at  the  me  of  affairs,

 who  protect  them  end  in  this  way  they  क

 protection

 lo  districts,  Collectors  औ  r04.  The

 directions  are  that  the  persons  appointed

 as  Collectors  should  have  !2  years  experience

 of  different  posts  but  it  has  been  observed  that

 the  15  o  with  3  ae  cxperience  have

 been  appointed  as  Colicetorms  Several  ७

 persons  have  been  posted  as  (013.  eor

 in  the  border  areas.  10  the  event  of  lodo-Pak

 War,  such  inexperienced  9a  will  pot  ४

 a  10  घिसी ।  -e  responsibility.

 Similar  situation  exists  in  Pali  district  in

 40  far  as  posting  of  the  Collector  is  concern:

 ed.  क  ।  te  main  reason  पि  1e  bad

 law  and  order  situation  there.  A  [ao  of

 a  district  should  be  capable  and  efficient.  If

 they  tack  capability  law  end  order  cannot  be

 maintained  there,  You  can  put  pressure  in

 this  regard.  You  can  instruct  that  for  this  ser-

 vico  a  minimum  caperience  of  so  many  र

 is  थे  म.  ।  Karnataka  thes  arrangement  has

 already  been  enforced.  Why  this  cannot  be

 done  in  other  States.  You  should  ensure

 such  an  afregement.  Very  efficient  and  honest

 persons  should  be  posted  as  Collectors in  the

 Gistrict  aeआ

 Eartier,  during  the  decentralisation  of

 अ  Samitis,  District  [oo  and

 other  democratic  institutions,  it  was  felt  that

 1AS
 Officers  should  be  posted as  Develop-

 ment  Officers  but  this  system  too  was  abolish-

 ed.  Who  were  responsible  for  climinating

 this  system ?  We  were  responsible for
 it.  If

 today  the  Secretary  of  the  District  Council  is
 an  IAS  officer,  then  people's  respresentatives
 can  also  be  effective.  At  present,  Panchayat
 Samitis  and  District  Councils  need  to  be

 strengibened  and  for  this  1/ 5  officers  should
 be  appointed  as  Secretaries.  When  they  can

 be  appointed  as  Secretaries  to  the  Ministers

 why  cannot  they  be  appointed  as  Secretaries
 of  the  एजी 101  Councils  ?  Why  do  we  not
 take  some  concrete  sieps  ip  the  direction  ?

 Presently,  the  situation  is  that  the  founda-

 tion  stones  for  different  projects  are  laid  by
 the  IAS  officers  and  औ  functions  are  also

 inaugurated  by  the  15  officers.  Why  do  not

 the  Government  issue  clear  orders  prohibit-

 ing  its  145  officers  from  laying  foundation
 Stones  a  inaugurating  functions?  These

 activities  should  ४  confined  to  people's

 representatives,  These  are  the  things  which

 make  these  Officers  fcc!  that  they  are  there  to

 rule.

 Todsy  whal  is  happening  is  that  in  such

 functions  the  Collectors,  IAS  officers  001  only

 lay  the  foundation  stones,  they  are  incharge

 of  the  whole  affair:  also.  By  doing  so  he  earns

 good  hame  aod  them  mususes  his  powers.

 Certain  people  take  advantage  of  this  situa-

 tion.  छिटके  also  lay  down  the  foundation

 ‘stones  Of  inaugurate  private  institutions,
 firms  of  corporations  also.  People  take  undue

 advantage  of  it.  You  should  strengthen  your

 Government.  Your  orders  of  this  kind  wil]  be

 acceptable  to  the  Governments  of  Bengal  aod

 Kerala  also.  If  you  issue  such  directions,

 they  will  be  complied  with  also.

 What  l  mean  to  say  is  that  we  are  the

 rulers  but  the  policies  wnich  are  being  formu-

 lated  by  the  Ministers  are  in  reality  prepared

 by  the  Secretaries  and  Officers.

 For  the  last  two  years  we  bave  been

 undergoing  acute  sufferings.  These  people

 have  changed  the  formula  in  regard  to  supply

 of  drinking  water.  They  have  fixed  the

 formula  on  the  basis  of  50  per  cent  of  the

 population.  Regarding  poverty  it  bas  been

 fixed  at  20  per  cent.  The  Plan  has  been

 given  a  shape  which  is  contrary  to  the  wishes

 of  the  Planning  Commission.  The  Hon.

 Minister dares  not  to  change the  policy  fixed

 by  them.
 4  ह

 |  अ
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 Whatever  policy  म  formulated,  the

 Mini.ters  and  the  Prime  Minister  should

 study  that  thoroughly.  While  selecting  the

 Ministers  only  the  ablest  persons  should  be

 taken  after  studymg  their  aee  in

 detail.  The  policies  should  also  be  formula-

 ted  after  detailed  studies.  If  the  Government

 sheds  this  responsibility  on  these  IAS  officers

 then  the  reigns  of  Government  too  will  slip

 into  their  hands  and  these  will  be  the  persons

 who  will  go  on  laying  foundation  stones.  It

 is,  therefore,  essential  that  a  change  should

 be  brought  about  It  is  very  necessary  to

 bring  a  change  in  the  existing  democratic

 structure.  If  we  do  not  take  such  a  step,  then

 we  will  not  be  able  to  fulfill  our  responsi-

 bility.

 With  these  words  ।  support  the  Motion

 presented  by  Shri  Naik.

 SHRI  RAJ  KUMAR  RAI!  (Ghosi):  Mr.

 Chairman,  Sir,  |  a  thankful  to  you  for

 giving  me  an  Opportunity  to  speak  on  the

 Constitution  Amendment  Bill  brought  forward

 by  Shri  Shantaram  Naik.  The  object  of  Shri

 Naik  in  bringing  the  Bill  to  amend
 the  Cons-

 titution  is  to  provide  equal  opportunities  to

 people  of  the  Union  Territories  for  appearing

 in  the  examinations  and  bringing  them  at

 par  with  those  bailing  from  urban  arcas.

 The  Motion  brought  by  bir  is
 worth  support-

 ing  and  it  should  be  accepted.

 Before  discussing  this  Bill,  it  is  necessary

 to  have  a  glance  at  the  Union  Territories.

 There  are  several  Union  Territories,  m4.

 -४  00.  Andaman-Nicober,  Pondicherry,

 Chandigarh  etc.  Though,  Chandigarh  is  quite

 a  big  territory  and  people there  get  benefits

 because  of  this  but  under  the  Union  Terri-

 tory ०  Andaman-Nicobar  Islands.  there  are

 about  250  to  300  islands.

 speak  different  dialects,  belong  to  different

 communities  and  live  at  so  much  distance
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 know  that  their  position  is  equal  to  a  nought.

 Therefore,  such  a  Bill  should be  brought

 forward  and  accepted.

 While  leaving  rda.  Britishers  left  their

 ७  ०  rio6  behind.  |  aa८  say,  and  ।  have

 aright to  say  also,  that  we  are  still  today

 slave  of  that  mentality.  Though  we  got  free-

 dom  but  our  mentality  is  still that  of  the

 English,  The  same  old  structure  of  ै 5,

 IPS  and  IFS  is  and  they  are  ऋ

 working  in  the  same  old  style.  They  are

 ruling  the  country  with  the  same  opressive
 methods  which  were  used  by  the  Britishers

 and  the  peoples’  representatives  as  well  as

 70  crore  people  are  looking  towards  them

 helplessly.  It,  therefore,  becomes  the  tee-

 bility  of  this  House  not  to  remain  a  silent

 spectator  but  to  face  the  situation  boldly.
 The  foundation  of  the  democracy  was  laid  by
 Pandit  aa  Nehru  and  strengthened

 by  Shrimati  Indira  Gandhi.  St  Rajiv
 oaee  Government  will  further  strengthen
 it  and  sustain  the  rights  of  the  people.  When

 we  talk  of  sustaining  the  rights  of  the  people,
 we  must  keep  in  mind  that  majority  of  the

 people  in  our  country  live  in  vilieges.  The

 people  there  speak  their  own  dialects  34

 regions!  languages.  They  speak  io  Hindi  and

 in  the  local  languages.  We  will  have  to  take

 care  of  them  also.  We  will  -८  10  provide
 for  permission  to  appear  in  the  mee

 minations  in  the  local  languages  and  44

 because  af  present  only  those  persons  are

 selected  who  have  been  educated  in  Model

 schools,  the  Doon  School.  They  should  be

 able  to  speak  fluent  English.  Therefore,  what

 is  needed  to  strengthen  the  democracy  and  to

 give  shape  to  Pandit  xi  dreams  is  to

 give  facilities  to  the  villages,  to  the  poor  and

 to  the  backward.

 Sir, we  do  not  have  means  of  education.

 We  have  neither  libraries nor  books.  There-

 fore, this  aspect  will  have  to  be  taken  care
 of.  -  ।  आ  ४0  day  is  just  their

 reverse.  Engineers  and  Doctors are  corrupt

 but  IAS  officers  and  IPS  officers  are  more

 ण  ।  oe  to  measure ।  (ऐ,  ०  ।
 candidate  a  written  test  is  held but  when

 someone  clears  this  test  for  entering  15.

 13  ०  IFS,  be  is  asked  to  appear  before  the

 ”  ०-a0 for  interview.  Why  do  Govern-

 ment  give  so  roe  ञ  1०  the  IAS
 officers 7  When  someone  has  cleared  the

 ra  2oee  test,  that  should  ०  .

 cleat  to  ४०  me4a be  ०  o  an  15
 ।  ।
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 officer or  not.  In  spite  of  this  he  is  asked  -०

 appear  for  an  interview  before  the  bureaucrats
 so  that  they  may  see  whether  the  candidate

 is  the’son  of  any  IAS  officer,  Chief  Secretary

 or  Secretary or  not.  You  have  put  a rider

 through  which  they  reject  most  of  the  candi-

 dates.  People  clear  the  written  test  but  in

 the  interview  they  gre  rejected  because  they

 भ  S०  the  sons  of  a  big  man,  19.  IPS  or

 15.0  oee.  That  is  why  they  are  in  ७  भ०-

 ched  condition.  There  are  exceptions  in  1.5

 ae.  They  are  sociable,:  their  behaviour

 is  examplary  and  they  sre  honest  but  mojo-

 rity  of  them  are  arrogant  and  peevish.  Their

 -aआ  is  quite  strong.  Everyone  includ-

 ing  MLAS,  MPs.  and  Ministers  are  afraid

 of  their  Association.  There  are  only  few

 exceptions  who  may  not  be  afraid  of  their

 Association  and  may  not  kneel  down  before

 them  to  beg  as  to  what  should  they  do  to

 formulste  policies  and  procedures  ?  ग

 fore,  what  is  required  is  to  change  them  ”४
 has  been  said  by  the  Hon.  Members,  who

 spoke  [+ 4 1811  me,  some  other  ए(लानटपार 2 1121₹

 should  be  adopted  for  the  Indian  Administra-

 tive  Service

 You  have  given  powers  to  them  to  reject

 candidatcs  in  the  interview.  ।  know  of  several

 श  6  differert  51६ 14६  where  t06  cr  ४ ९0

 years  before  retirement,  IAS  officers  start

 thinking  of  ways  and  means  to  join  some

 (.ताहिए55401)  ७  “3  they  may  get  an  exten-

 won  of  4  or  5  years.  ग  e  mart  appro-

 aching  MPS  ता  Chief  Ministers  to  get  them

 म०  (e  appointment  to  some

 Commissions  because  ऑ  “८  a  Service

 Commission  they  will  be  retiring  at  re  age
 of  64  years  instead  of  ”  years.  No  one  can

 predict  ss  to  what  they  dq  during  4  to  5  years.

 Therefore,  you  will  have  also  10  see  that  a

 person  on  the  verge  of  retirement  should  not

 have  liberty  to  adopt  such  type  of  procedure

 while  working  in  any  ०

 के  ,

 Similarly  there  ere  se  many  such  -

 sations  under  Public  sector  and  Private  sector  _

 and  Private  sector  where  these  people  xe

 appointed  as  ,  e0  or  ”  0.

 There  क.  re  to  ४०  -  Secondly,  we

 beve  adopted  a  democratic  system  and  have

 taken  oath  -०  protect  public  rights  but  we
 bave  not  changed  this  psychology.  ।  x  true,

 as  you  have  also  a  long  experience as  &
 Member  of  Parliament  2re  various  Ministers

 «ho  are  sitting  bere  also  know  that  the

 .

 bureaucrats  give  no  importance  to  the  public

 representatives.  The  Government  is  actually

 run  by  the  Ministers  as  per  the  Constitution

 bot  it  is  all  merely  on  papers.  Today,  the

 Chairman of  जीती/..  tंe  District

 Magistrate.  Whenever  an  ....  o  MLA

 goes  to  him  for  some  development  work  in

 his  constifuency,  it  happens  as  if  he  has  gone

 there  to  beg  with  a  begging  bow!  in  bis  band.

 Even  for  the  construction  of  a  half  km.  road,

 an  MP  or  M.L.A.  811.0 1102.0  in  the  DRDA

 cannot  do  anything  and  whatever  is  done,  is

 done  by  the  District  है. | 1  strate  only.  While

 setting  in  his  छिप 1087 ,  he  may  ask  an

 Engineer  of  हि.  ८.  5  .  a  Engiocer  of  District

 Council!  or  an  | 11410.  of  १०9.  to

 construct  the  road  or  if  he  does  not  want  to

 get  that  work  done,  be  doss  not  take  any

 action.  He  does  not  pay  any  heedto  the

 request  of  any  14.  ।.  or  -4.  ।..  47  1.  ?.

 and  2  10  4  ७45  togcther  cannot  get  any-

 thing  done  from  him.

 ।  श  m00  one  incident.  The  Minister  of

 State  in  the  Ministry  of  Industry,  Prof  ८.

 Tewary,  proposed  to  visit  Azamgarh  on

 Febrvary,  है,  1987.0  Some  students  were  on

 agitation  there  but  Prof.  Tewary,  who  is  true

 to  his  words  and  ection  went  there.  But  the

 5.5  ।.  Azamgarh  who  is  an  15  officer  inform-

 ed  me  on  wireless  that  the  tour  programme  of

 Prof.  5..  ह.  Tewary  had  been  cancelled  and

 asa  result  of  that  neither  any  Police  officer  nor

 any  Magistrate  went  to  receive  him.  |  ऋeee

 ted  him  that  there  wes  some  disturbance  onfy

 in  Mau  so  barring  Mau  his  programme  to

 visit  villages  should  not  be  cancelled.  But  he

 did  not  agree  to  my  suggestion.  Now  when

 1  asked  for  ऋ  inquir?,  the  Chief  Minister,

 Home  Munister  and,  Chief  Secretary  have

 issued  orders  for  enquiry,  it  is  still  going  on

 and  God  knows  what  is  being  enquired  into,

 Even  if  an  inquiry  is  to  be  conducted  that  will

 be  conducted  by  IAS  and  IPS  officers.

 One  more  incident  |  wouid  like  to  tell

 you,  Several  years  back  17  Harijans  were

 beaten  severely  by  the  police  in  a  Harijan

 Basti  under  the  Madhuban  Police  Station  in

 Azamgarh  district.  }  asked  for  a  Magirterial

 inquiry  into  the  incident.  At  first  the
 8.  14.

 did  not  agree  but  as  an  advocate,  when  I

 explained  the  provisions  of  the  Cr.  P.C,  to

 him,  the  magisterial  inquiry  was  ordered.

 But  the  report  of  the  inquiry  was  the  same  as

 we  used  to  read  that  ‘‘rewrite  in  your  own
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 4111-10 * “अ  The  Magistrate  had  written  the

 facts  furnished  by  the  S.H.O.  in  his  own
 words.  This  is  the  magistracy  of  this  co

 try..Among  these  17  Harijans  who  were

 beaten  up  severely,  many  pessons  were

 Military  and  Naval  personnel  who  were  on
 leave  for  solemnisation  of  their  marriage

 ceremonies.  I  was  the  cye-witness  of  that

 incident  but  nobody  epproached  me  to  ask

 me  about  the  facts  What  is  the  use  of  such

 an  enquiry  conducted  by  the  Sub-Divisional

 Magistrate  which  goes  in  favour  of  the

 5.  न.  0.  and  is  untruc.  The  Sub-Divisional

 Magistrate  said  that  he  could  not  do  any-

 thing.  र०  5.  ?.  put  pressure  on  him  through
 D.  -.  1०  favour  the  5.  म  0.  Therefore  he

 was  helpless  because  he  had  to  work  under

 the  District  Magistrate.

 In  another  case,  which  relates  to  the

 Deputy  Labour  Commissioner,  Ghaziabad,
 1  lodged  a  complaint  against  him  for  corrup-

 tion,  inertness  and  bribary.  ।०  1515.0  regard

 nothing  was  inquired  from  me  and  no  inquiry
 was  conducted.  Instead  of  making  an  inquiry,
 the  police  wrote  that  Shri  Rai  Saheb  was

 unhappy  with  9  1८  Why  should  I  be

 unhappy  with  anybody?  On  the  basis  of

 information,  ।  receive,  |  write  about  the  cases

 of  corruption  and  ask  ०  a  enquiry.  A

 vigilance  enquiry  as  also  going  on  against  the

 DLC  but  even  then  the  police  has  given  such

 व  rero.  This  is  the  bureaucracy  of  this

 country.

 1ree  is  snother  case  in  which  ।  referred

 four  cases  of  transfer  of  four  employees  to

 the  Additional  Director  of  Khadi  and  Village
 Industries  to  transfer  them  from  Border  Hill

 area  and  all  the  four  were  transferred  from  Hill

 Border  area  to  the  general  cadre.  He  issued

 an  order  to  this  effect  to  the  Chief  Executive

 Officer  but  the  order  was  not  obeyed.  Instead

 of  obeying  the  order,  the  concerned  employee

 was  served  with  a  show  caus  notice  as  to

 why  entry  should  not  be  made  in  his  Service-

 Book  as  he  had  tried  to  put  pressure  of  the

 Member  of  the  Parliament  for  his  transfer.

 It  is  my  Parliamentary  privilege  that  whatever

 ।  (पि  right  ।  ‘ा  or  write  to  the  Minister.

 Therefore,  what  is  the  mistake  on  the  part  of

 the  employee  to  whom  the  show-cause  notice

 has  been  served.  Everything  is  done  arbi-

 trarily by  the  IAS  officers  and  even  the  policy
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 formulation  is  also  being  completely  done  by

 the  ।.  -.  S.  officers.

 1  would  like  to  refer  to  another  incident.

 The  fact  ”  (प |  oe  a  me  officer  can

 कत  any  work  done  from  these  15  officers.

 Set  Jain  has  just  referred  to  laying  of

 foundation  stores  and  performance  of  inaugu-

 ration,  |  agree  with  him  that  the  bureau-

 ea  should  not  be  allowed  to  do  so.  In

 Azamgarh  district,  a  new  tehsil  named  Mau

 has  been  formed  for  which  |  had  been  strug-

 ऑ  (0  4  or  ३  1e0  The  District  Magis-

 trate  inaugurated  it  when  he  realised  that  I

 was  going  to  become  a  Member  of  Parlia-

 ment.  These  are  the  state  of  affairs.

 Today  it  is  necessary  that  arrangements

 should  be  made  as  per  the  Bill  brought  by

 Shri  Naik.  |  1a  him  very  much  for

 bringing  this  8.  So  long  the  democracy  is

 there,  the  discumion  in  ऋe  will

 continue,

 |  हिम]

 ।  ”  high  time  when  the  Parliament

 should  take  a  decision  once  and  for  all  on

 this  matter.

 (17 दरा 08]

 How  long  this  set  up  of  IAS  and  IPS

 coming  down  from  the  British  period  will

 continue  in  our  country  ?  4  should  change

 it.  |  think  we  will  have  to  take  a  strong  step

 for  this  purpose.  The  rural  people,  the  poor

 and  the  farmers  wil!  have  to  be  brought  19

 place  of  ther.
 =~  ः

 Only  the  wearer  koows  where  the  shoe

 pinches  They  do  not  know  as  to  how  a

 beat  wave  blows  म  villages,  म०  the  fields

 are  irrigated  and  how  the  corruption  is

 rampant  there.  They  canpot  go  to  the  rural

 areas  and  it  is  therefore,  necessary  to  bring

 rural  people  म  place  them.  And  it  is  only

 postible  when  we  shall  e  such  [a

 sions  म  union  territories  also  so  that  the

 rural  people  and  the  poor  also  gets  an  or

 tunity  and  their  exploitation  ends.  Only  then

 the  democracy  will  be  protected  in  real  sense

 for  which  our  leader  Shri  Rajiv  Gandhi  and

 all  of  us  have  committed.  With  these  words,

 ।  thank  you  very  much.
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 SHRI  V.S.  KRISHNA  “YER

 (Bangalore  Soo):  Sir,  ।  heartily  welcome

 the  Constitution  (Amendment)  Bill  moved

 by  my  esteemed  ‘colleague  Shri  Shantaram

 Naik.  ।  aarae  that  granting  statehood  to

 Goa  will  come  first  and  then  5+317001218 00 8

 ne

 However,  |  -a  sure  that  will  also  come

 Otherwise  the  moeoa  Home

 :८  will  see  to  it.

 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  HOME  AFFAIRS  (SHRI

 CHINTAMANI  PANIGRAHI):  | क ७  roe

 ask  bim  to  withdraw  the  Bill.

 SHRI  V.S.  KRISHNA  IYER :  ।  ।  t

 your  bands,  you  see.  Sir,  |  really  welcome

 this  long  overdue  3  and  also  |  ?  sure

 that  the  day  is  not  far  off  when  ।  -ा  ५1

 ७0  Opportunity  even  to  support  the  Bill

 म  mood  to  Goa.

 Sir,  we  have  been  discussing  the  Union

 he  Service  Commission  and  also  the

 administration  म  (e4  |  ऋee
 feel  that  the  Public  Service  Commission  in

 o9  country  are  losing  their  credibility.  ।  ।

 -  4  that  this  august  House  thinks

 seriously  about  this  matter  and  ४०

 something  so  that  न -  eeeee  in
 the  Public  Service  Commissions  whether  in

 the  5  of  in  the  Unioo.  ।  ।  absolutely

 necessary.  It  is  unfortunate,  Sir,  that  we  are

 not  discussing  the  UPSC  reports  regularly.
 If  1  remember  correctly,  only  once  म  1985
 we  discussed  it.  Last  year,  ।  oa  think  we

 9  discussed  it  though  it  was  very

 necessary.  We  must  know  how  the  UPSC

 and  the  Public  Service  Commissions  in  our

 country  are  functioning.  ।  ।  necessary.
 1  अ  aa  the  Hon'ble  Home  Minister  will

 see  it  is  na4  here.  ।  ।  ।  constitutional

 requirement,  it  is  obligatory on  the  part  of
 the  mrae  to  submit  their  report to  this

 1oue  But  so  far  we  have  not  received  the

 latest  report  from  the  mse.  11  is  not  only

 receiving  the  reports  but  might  also  see  that  .

 before  the  session  concludes,  we  must  have

 &
 ro  discussion  on  the  x8e  report,

 ऑ
 बातचीत124

 भाग  यक

 1ee
 roae

 सके]  क  ‘  cacy  द  (वां

 just  as  the  people  have  confidence  in  the  judi-

 ciary,  they  should  also  get  confidence  in  the
 Public  Service  Commissions,  Now  for  more

 than  one  rea-  is  so  what  is  happening

 is  there  is  no  coordination  at  all  between  the

 departments  and  the  Public  Service  aoi

 sions.  The  departments  take  their  own

 time  to  notify  the  vacancies  or  to  inform  the

 re  Service  Commission  about  their

 requirements.  The  Public  Service  Commissions

 aod  the  Union  Public  Service  Commissiog,  in

 8ere,  take  their  own  time  to  advertise

 hold  examinations  and  conduct  interviews.

 The  time  ४  treeo  the  departmental

 communication  and  the  final  results  will  not

 be  less  than  two  years.  That  is  my  experience,
 whether  it  is  the  Union  Public  Service

 Commission  or  the  State  Public  Service

 Commissions.  By  the  time  the  results  are

 announced,  many  candidates  become  age

 barred  and  many  other  lose  their  enthusiasm.

 7  is  the  position.  ।  ”  therefore,  very

 necessary  that  we  should  streamline  the

 administration  of  the  Union  Public  Service

 Commission  as  also  the  State  Public  Service

 a  This  is  particularly  so  in  the

 case  of  Union  Public  Service  Commission.

 We  are  one  nation  and  we  believe  that

 every  citizen  has  a  right  to  appear  for  the

 mrse  examinations.  If  you  take  a  census  of

 all  the  UPSC  selections  to  find  whether  all

 the  States  are  getting  proportionate  repre-

 sentation  according  to  their  population,  you

 will  fod  that  it  म  9e  so.  Several  Hon.

 Members  have  referred  to  that.  The  main

 reason  for  Sr  Shantaram  Naik  to  bring

 forward  this  Bill  is  that  the  trse  is  located

 somewhere,  the  examinations  are  held  some-

 where  and  the  interviews  are  held  somewhere

 else  and  the  candidates  do  not  know  what

 their  fate  will  be  Therefore,  |  हाजी ४

 suggest  that  the  UPSC  must  see  to  it  that

 their  advertisements  are  released  in  आ  1e

 regional  jJanguages.  That  is  a  pre-requisite ,

 and  म  m.  They  must  hold  examinations

 not  in  a  few  centres  in  the  country,  at  least

 in  every  revenue  division,  if  possible.  The

 best  thing  would  be  to  have  examination

 centres  in  every  district  headquarters,  but

 for  the  present  you  can  have  io  811  the

 revenue  divisions.  I  do  not  know
 whether

 every  State  has  got  revenue  divisions.  Many

 candidates  have  to  go  for  hundreds  of  miles.

 For  example  in  Karnataka  ifa  man  has  to  .

 go  from  Gulbarge  o¢Pelgaum  for  examina-

 ton,  he  hae  49  99

 for  about  five  hundred
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 miles to  appear  for  the  examination.  It  is,

 ‘therefore,  necessary  that  you  should.

 -  @ecentralize it.

 From  my  experience  and  from  what  ।

 have  come  to  know  in  the  last  two  years  is—

 of  course,  |  [०  what  was  happening in
 the

 State  Public  Service  Commission—that  only

 the  urban  people  are  getting  preference.  |  ar

 saying  this  though  I  represent  a  hundred  per

 cent  urban  constituency.  |  do  not  attribute

 any  motive,  but  the  rural  folk,  particularly

 the  lowest  of  the  low,  people  who  have  got

 qualifications  of  eligibility,  cannot  come  all

 the  way  from  Gulbarge  to  Bangalore  and  sit

 in  the  examination.  You  may  say  that  if  a

 Person  is  interested,  he  must  come.  That  is
 a  different  question.  Poverty  म  oo  country
 is  such  that  everybody  cannot  afford  to  spend
 Rs.  50  or  Rs.  60  on  railway  ticket  and  come
 to  that  place.  That  is  why  |  -ठ  14

 firstly.  advertisements  must  appear  in  all  the

 regional  languages  and  the  examinations
 must  be  held,  if  not  in  all  the  districts,  थ
 least  in  the  revenue.  division  headquarters.
 Secondly,  the  time  lag  between  the  examina-
 tion  and  the  results  श  oe  reduced.  Of

 course,  certain  selections  age  made  by
 examinations  only  and  for  certain  selections
 interviews  are  also  necessary.  What  are  the
 guidelines  for  that?  The  Government  must
 define  the  time  lag  between  the  two.  |  शठम्ा
 that  between  the  examination,  interview  and
 the  result,  the  time  lag  aod  not  be  more
 than  six  months.  They  must  be  able  to
 conclude  within  this  time.  Otherwise,  people
 lose  their  confidence  प.  ।

 म्तध.
 even  by  a  constitutional  amendment,  certain

 percentage  of  posts  must  be  reserved  for  the
 rural  folk,  otherwise  we  wil?  continue  to
 bave  people  only  from  the  urban  areas.  Even

 though  the  urban  people  may  mistake  me,
 ।  personally  fee)  that  unless  rural  India

 prospers,  India  cannot  prosper.

 17.00  hrs.

 That  is  why  ।  9ae  that  the  Government
 of  India  must  give  the  guideline  even  to  the
 State  Public  Service  Commissions.  You  may
 ask  as  to  how  we  can  define  ‘rural  people’.
 A  person  who  must  ha  Sde  5.  5.  [..  ट.
 0  10th  class  in  a  rural  may  be  cate-

 40red  asa  person  coming  from  a  rural
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 area.  You  can  include  those  who  have

 udigd  their  junior  college  level  education

 also  क  areas  because ०म  many  parts

 of  the  rural  areas  have  got  junior  colleges.

 You  can  define  it  and  you  have  better  equip-

 ment to  do  so.  Certain  percentage  must  be

 reserved for  (a  folk.  ”म  xe  that  the

 Central  Government  will  take  necessary  steps

 and  see  to  it  that  people  get  confidence  in

 UPSC  and  State  Public  Service  aआआड

 Then  1  come  to  the  selection of  members

 of  public  service  commissions.  Not  only  at

 the  State  level  but  even  at  the  Union  Public

 Service  Commission  level  also,  it  is  very

 very  important.  The  three  distinguished

 members who  spoke  before  me  gave  an

 account of  how  the  UPSC  is  loaded  with

 IAS  officers  and  how  they  are  functioning.

 I  do  not  want  to  repeat  what  they  aअ  said.

 9o  1  want  to  mention  only  one  thing.

 After  the  advent  of  Independence,  |  thought

 and  1  was  under  the  impression  thal  the

 style  of  functioning  of  the  aaaअ  would

 Change  and  |  moo  that  they  ao  under-

 stand  the  hopes  and  aspirations  of  the  people

 and  would  act  accordingly.  |  ःo  request

 the  ‘०  Home  Minister  through  you  to

 please  ask  the  1.55  officers  and  other  m4

 ?  i  one  thing.  Let  therm  not  think  that

 they  are  the  masters  of  the  people.  They

 must  think  that  they  are  servants  of  the

 people  Even  our  Rashtrapati  says  that  first

 he  it  the  servant  of  our  people.  Our  Prime

 Minister  also  says  so.  But  do  you  ever  think

 that  an  15  officer  will  admit  that  7  You

 must  make  them  realise  this.  Every  one  has

 some  experience  with  the  LAS  officers.  |  have

 also  some  experience  because  |  -4  been  a

 Minister  for  sometime.  1  know  them  They

 have  not  changed  their  style  of  functioning.

 Por  that  |  4०  not  blame  the  15  people  or

 the  bureaucracy.  |  Yather  blame  ourselves

 sad  particularly  the  तला  You  have

 not  changed  their  style  of  functioning.  ft

 is  very  necessary to  change  it.  ।  o  give

 you  my  experience in  the  past  two  years.  ।

 have been  writing  ग  म  o  letters  to

 Ministers  and  अठआ  has  been

 my  habit.  Whenever  any  complaint  is  received

 by  me  from  my  constituency,  ।  e
 write  to  the  concerned  Minister  or  the

 concerned  Secretary.  ।  ”  -  “  t

 say  that so  far  as  the  Ministers  are  con-

 cerned,  the  very  next  day,  ।  the  acknow-

 ledgement.  They  say  that  the  letter  is

 received.  Afterwartls  they  ऑ  say  as  to
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 what  action  is  taken  on  the  matter.  But

 unfortunately it  so  happens  that  whenever 1

 write  to  the  officials  also,  they  do  not  have

 even  the  courtesy  to  acknowledge the  letter

 of  a  Member of  Parliament.  Then, bow  can

 the  poor  villagers have  any  aoe  to  these

 officers either  at  the  State  level or  थ  t८

 Central  -०  ?  0  course,  this  is  not  directly

 connected  with  the  Constitution  mneoe

 ment)  Bill.  But  many  members have  referred

 to  it  and  I  also  referred  to  it.  1  do  not  want

 to  elaborate on  this.  |  e  sure  the  Hon.

 Minister  who  is  a  very  noble  person  and  who

 is  a  -०  representative of  the  poor  will  see

 thar  the  cena  Government  take  action.  ।

 say  Central  Government  because  at  the

 5०  level,  the  -८  oe3  have  no  check

 ०  आम  ।  o०  pot  say  that  all  of  them  are

 like  this.  There are  very  good  officers  and ।

 very  efficient  officers  who  realise  the  spirit  of

 the  time  and  act  accordingly.  Not  all  of  them

 are  bad.  But  in  general,  ८  buresucrecy  is

 such  and  they  must  change  their  style  ०

 working.  They  must  have  rapport  with  the

 people  and  they  must  know  the  mind  of  the

 people.  How  many  officers  go  to  the  poor

 people  ?  04  Prime  Minister  goes  to  the

 cottage  of  even  poor  persons  ४  me  tribal

 ”  9०  you  think  that  any  officer  has

 gone  there  ?  4oe  lay  down  policies  and  ask

 therm  10  implement  them.  Now  all  the  politi-

 cal  parties  are  in  power  in  the  8e  and  in

 the  Centre.  e०  party  has  some  experience

 of  the  style  of  functioning  of  bureaucrats

 and  this  is  the  general  feeling.  But  ea

 | हैं ०. 10114 441  hes  a  greater  responsibility  मं

 changing  their  style  by  laying  down  policies

 because  the  IAS  people  are  under  the  control

 of  the  2  only.  ]  -  आre

 the  mo  Minister  will  take  there  steps.  |  आ

 sure  that  the  Hon.  Minister  will  see  to  it  that

 the  report of  the  trse  is  placed  व  m८

 earliest  and  we  must  discuss  it  bere  in  detail.

 With  these  words,  |  अ  tt  Bill.

 DR.  PHULRENU  GUHA  (Cootai)  :  Mr.

 Chairman,  Sir,  |  stand  to  support  the  Consti-

 tution  -ठd  Bill  of  1986,  moved  by

 Shri  Shantaram  Naik.  1  congratulate  him

 for  bringing  this  very  useful  8.

 1  would  lik  to  ०ਂ  -  क  aerd  because

 previously many  of  our  friends  have  spoken

 on  different  aspects  and  1  do  not  like  to

 repeat  them.  There  are  a  number  of  Union

 स  in-our  country  today,  They  were

 there  but  now  they  are  मा-  ।  4

 absolutely  necessary  that  Public  Service

 Commission  should  be  constituted  in  each

 and  every  Union  Territory.  It  is  not  possible

 for  te  boys  and  girls,  1  mean  the  candidates,

 to  come  to  the  cilies  now,  not  only  due  to

 expenses  but  also  due  to  various  other  reasons.

 When  म  oor  ora  girl,  1  mean  a  candidate,
 is  coming  from  an  interior  part  of  the  Union

 Territory,  can  you  think  that  he  or  she  will

 be  adjustable  in  a  city  just  for  two  or  three

 days  for  appearing  before  the.  Commission  ?

 1  am  sure,  many  of  the  friends  who  have

 acted  as  (05018 15  or  as  Experts  in  different

 Commissions  might  also  have  realised  ऑ

 these  things.

 From  my  personal  experience  Sir,  1

 would  like  to  say  thar  ।  have  seen  the  candi-

 dates  coming  from  te  villages  become

 nervous,  when  they  appear  before  the  Selec-

 tion  Committee.  ।  4  quite  natural.  Coming
 from  the  far  away  places,  it  is  impossible  to

 expect  the  म  talent  to  express  before  the

 Commission.  They  do  not  have  any  place  to

 ७०a.  They  do  001  bave  any  money  to  spend.

 They  do  not  know  anybody.  So,  it  becomes

 a  very  difficult  ह  for  them.  4031  would

 like  to  say  ७  that  in  the  Public  Service

 Commission,  usually  experts  are  invited,  1

 would  like  to  say  that  Union  Territory
 ए०ए#2 01021  sbould  come  forward  with  pro-

 a04.  This  expense  should  be  incurred  ७

 the  Government.  They  should  suggest  that,

 when  the  Government  is  incurring  other

 expenses,  they  should  also  include  this

 expense.  This  Public  Service  Commission  of

 Union  Territory  may  be  formed  with  a  very

 limited  number  of  Members.  When  they  invite

 the  experts,  they  should  invite  them  in  1are

 numbers  so  that  the  problem  may  be

 lessened.

 ।  ऋoid  like  to  suggest  two  things  cate-

 gorically  and  1  hope,  the  Hon.  Minister  will

 take  note  of  it,  that  is,  about  the  persons
 who  will  be  selected  as  Members  of  the  Public

 Service  Commission,  the  standards  of  integ-

 rity of  these  persons  should  be  ae0.  I  am

 sorry  to  say  that  that  integrity  is  not  some

 times  there.  They  must  have  the  human

 approach.  They  must  have  the  consideration

 for  the  candidates,  that  they  are  coming  from

 poor  families;  they  are  coming  from  the

 villages;  they  are  from  different  linguistic

 regions  and  they  are  afraid  of  facing  the
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 that  atmosphere  there.
 It

 is  absolutely  ऋa०

 sary.  Unless  the  members  provide  a  very

 good  atmosphere  for  the
 candidates,  it  be-

 comes  very  difficult  for
 a  candidate  to

 face

 the  Commission.

 I  would  not  like  to  repeat  what  has  been

 said  by  my  previous  speaker,  but  1  would

 like  to  say  that  members of  the
 ae0

 should  not  continue  for  long,  term  after  term,

 because  otherwise  sometimes  it  becomes
 a

 vested  interest.  है  ar  sorry  for  making  this

 remark.  1  am  not  talking  about  all  the

 members;  but  it  does  bappen.  So,  you  must

 ‘take  care  of  this  fact.

 The  Minister  has  already  said  that  he

 will  ask  So  Naik  to  witharaw  the  Bull.  It

 is  the  usual  thing.  If  he  does  that,  Mr.  Naik

 bas  no  other  alternative  but  to  withdraw  it.

 But  1  would  say  that  the  Minister  may  ask

 him  to  do  whatever  he  likes;  but  the  Minister

 should  do  it  with  a  definite  intenton  that  be

 will  bring  in  this  type  of  a  Bil!  in  this  Session

 -झ  certainly  in  the  oe  Session.

 He  should  give  that  assurance  to  us,  viz.  that

 it  will  be  brought  before  the  House—1  mean

 by  the  Government.  1०  that  case,  एटा 2101]

 Mr.  Naik  bas  to  withdraw  bis  Bill.

 MR.  CHAIRMAN:  You  suggest  that

 the  Member  should  extract  it  as  a  promise

 from  the  Minister.

 DR.  PHULRENU  GUHA:  Yes;  that  ss

 why  I  say  this.  He  must  get  the  assurance

 that  the  Minister  will  bring  io  a  Bill  from  the

 Government  benches  during  this  So  it-

 --०  9  the  beginning  of  the  neat

 Session.

 Sr  CHINTAMANI!  PANIOGRAHI:

 We  will  give  him  something,  asa  result  of

 which he  himself  would  withdraw  the  8.

 है

 DR.  maea  GUHA:  ।  aood

 bike  to  say  one  thing,  for  which  I  hope  I  will

 be  excused :  म  me  Public  Service  आ

 ऑं०-  aee  it  is  at  the  Union,  State  or

 Union  Territory  re-ro0  should  see  that

 te  अ  नवल
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 them  completely,  with  the  result  that  women

 have  no  place  in  your  Commissions.  (/ater-

 ruptions) 1  am  talking  of  the  candidates  also
 नफा  candidates  from  the  cities,  but  those
 from  villages.  When  they  come  before  the
 Commission  having  all  men,  sitting  around

 her,  they  become  afraid  or  nervous.  A  woman
 member  of  the  Commission  is  absolutely
 necessary,  in  the  interests  of  the  candidates,

 particularly  of  women  candidates.

 17.14  bes.

 [MR.  एकता11  SPEAKER  ln  the  Chair]

 Apart  from  that,  even  male
 candidates,

 when  they  ८  ।  ao0  member,  will  feel  s
 little  consoled.  If  it  is  an  elderly  woman,
 they  will  feel  she  is  an  elder  sister  or  74
 or  auntie.  This

 psychology  is  there.  So,  1

 hope  the  Minister  will  come  forward  with  the
 assurance that  be  will  bring in  a  Bill in  this

 Session,  or  in  the  next  Seo0,  and  that  he
 will  allow  Union  Territories  to  form  their
 awn  Commissions  within  this  year.

 (77 छमकर्दिदिका ]

 SHRI  ।.  NAMGYAL  (ी...) :  -.

 Deputy  Speaker,  Sir,  while  supporting the
 Constitution  (Amendment)  Bill,  moved  by
 Shri  Shantaram  Naik  for  setting  up  Public

 Service  Commissions  in  Union  Territories,  1

 want  to  submit  some  points.

 Besides  the  Union  Public  Se  Com-

 Mission,  every  state  bas  its  own  Pablic  Service

 Commission.  The  young  boys  and  girls  living
 फ  states  fee!  that  they  can  fulfil  their  aspira-
 आआ।  t0  some  extent,  but  the  Union  Terri-

 tories  do  not  have  Public  Service  oa

 sions,  ।  aaa  to  an  injustice  being  done
 to  the  people of  these  Territories,  अ
 those  of  territories  like  Andaman  Nicobar,

 Lakshadweep,  Dadra  and  Nagar  Haveli  which
 ”  1छ  and  the  people  have  to  face
 so  many  problems.  They  have  to  wait  for

 so  many  days  for  a  ship  or  an  aeroplane for

 travelling.  Sometimes  they  have to  wait  due

 to  bad  weather.

 It  is  generally seen  that  the  UPSC  con-

 ducts  its  examinations  in  big  cities  like  o.

 Calcutta,  Bombay  and  Madras.  The  people

 of  these  Territories  face  a  lot  of

 to  reach  these  cities.  Some  times  they  face
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 financial problem  and  in  addition  to  it,  they

 face  communication  problem _  a0  They  do

 pot  come to  know  about  the  advertisement

 and  some  time  they  come to  know  after  the

 expiry  of  the  last  date  and  then  they  cannot

 do  anything.  -०a  if  sometime  any  candidate

 appears in  the  test be
 feels  meroe  at  the

 very  sight of  other  candidates  of  big  cities

 and  he  forgets  everything.  He  elso  suffers

 from a  sort  of  inferiority  complex.  If  you
 ।

 look  into  their  difficulties  you  will  find  that

 they  are  facing  a  sumber  of  difficulties.

 Just  pow  an  Hon.  Lady  Member  has  said

 that  though  the  tenure  of  the  Member,
 of

 the

 Public  Service  Commissions  is  ।  mea  only

 yet  they  continue  their  membership  fer  many

 more  years  म  a  granted  extension  afier

 completion  of  5  years  and  thus  they  continue

 to  bold  the  posts  at  least  for  10  years.  This

 leads  to  8  lot  of  confusion.  For  in  my  state

 there  are  three  different  regions  habitated  by

 three  types  of  people  who  are  culturally

 different  from  each  other  and  speak  ०

 languages.  They  cansot  understand  the  langu-

 age  of  cach  other.  However,  our  common

 language  is  ho  ।  रस्  ४0  Ladakh.  We

 have  10  learn  our  own  language.  We  have  s

 vast  काड 91४

 |  Emglish)

 MR.  DEPUTY  864e  :  0  minute

 please,  -.  अ  The  time  ellotted  for

 this  8  was  two  roo  and  thai  is  already

 over.  If  the  Hon.  Members  feel,  we  can

 extend  the  time.

 mro.  N.G  RANGA  (Guntur):  We

 have  had  enough.

 SHRI  SHANTARAM  Let  us

 extend  by  one  hours.

 MR.  DEPUTY  SPEAKER :  We  havea

 long  list  of  Members.  There  अ  “a

 Members  who  want to  speak.  How  long  can

 कन  ee0e ?  म०  अ  -  aeae

 PROF.  ।.  0.  RANGA:  oee  bour  is

 PROF.  N.G.  RANGA:  One  hour  is
 more  than  enough.  The  subject  is  such  a

 narrow  subject;  we  have  had  plenty of  dis-

 {Translation}

 SHRI  ?.  NAMGYAL:  Mr.  Deputy

 Speaker,  Sir,  1  was  saying  that  we  have  three

 distinct  regions  where  three  different  types  of

 people  live.  Hence  we  have  to  first  learn  our
 own  language  and  read  its  literature  and  then
 learn  Urdu  or  Hindi  which  are  new  teeae
 for  us  as  they  have  no  link  with  our  language.
 The  Kashmiri  and  1e  Dogri  languages  have

 some  link  with  Hindi  and  Urdu.  Therefore,
 it  is  टम 51201  for  the  Kashmiri  speaking  and

 9o  speaking  people  to  learn  id  or
 ooo  But  for

 our  people  11  isa  problem  and
 we  are  not  able  to  compete  with  the  other
 two  regions.  As  &  result,  in  the  entire  Secre-
 tartat  of  Jammu  end  Kashmir,  there  are  only
 two  officers  belonging  to  Laddakh  and  none
 in  the  lower  ranks.  You  will  appreciate  that
 under  these  circumstances,  it  becomes  very
 difficalt  for  the  people  living  in  the  remote

 areas,  मं  1e  tribal  arcas  or  in  the  union
 territories  to  compete  with  the  candidates  of

 big  cities.  ।  ।ं,  therefore,  essential  to  bring
 about  drastic  changes  in  the  working  of
 Public  Service  Commissions  keeping  in  view
 the  changing  situation,  changing  educational

 standards,  the  aspirations  of  the  rural  people
 and  other  things.  I  request  the  Hon.  Minister
 that  in  view  of  the  changing  conditions,
 directions  1है  be  given  to  the  State
 Government  of  every  state  to  bring  about

 changes  wherever  necessary.

 Along  with  it,  whatever  my  Hon.  Friend

 Shri  Naik  bas  presented,  1  support  it  and  ।

 fee}  that  a  separate  Public  Service  Commis-

 sion  should  be  set  up  for  Union  Territories.

 So  far  as  Union  Public  Service  Commission

 is  concerned,  as  ।  tae  already  stated,  there

 anyone  can  apply,  but  under  the  States  Service

 Commissions  there  are  certain  rules  which

 are  limited.  Sometimes  it  is  said  that  a  candi-

 date  applying  for  a  post  under  the  Public

 Service  Commission  of  a  particular  state

 should  belong  to  that  state  only.  Candidates

 belonging  to  the  Union  Territories  like  Delhi,

 Chandigarh  will  be  found  in  Andaman  and

 Nicobar  Islands  and  Goa,  Daman  and  Diu

 ‘because the  people  there  ऑ  sufficiently

 advanced,  Thus the  people  in  the  far-flung
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 areas  will  not  be  able  (०  क  li८  In  such

 circumstances,  while  supporting  the  8.  |

 will  request  the  Hon.  Minister  to  bring  for-

 ward  a  comprehensive  Bill  to  enable  the

 people  of  the  Union  Territories  to  get  the

 facility  of  a  separate  Public  Service  Commis-

 sion.

 SHRI  ८.८.  SULTANPURI  (Shimia)  :

 ।.  Deputy  Speaker,  Sir,  |  8ro  the

 motion  brought  forward  by  h0e.  Shri

 Shantaram  Naik.  So  far  as  the  Motion  is

 concerned,  it  is  of  specal  importance  that

 the  people  of  Union  Territories  like  .a

 dweep,  Goa,  Pondicherry,  Dadra,  Nagar

 Haveli  and  similarly  me  and  Chandigarh

 have  to  suffer  the  most  because  of  the  non-

 existence  of  tsie  Seie  Commissions

 there.  The  1  officers  who  are  posted  in

 the  small  islands  of  Andaman  and  व 2८008 1

 and  from  where  ao  Hon.  Member  Shri  Sayeed

 bas  come  here,  are  not  interested  in  serving

 the  people  of  these  islands  7e  sole  inten-

 tion  is  to  lead  a  comforiable  life  there  and

 create  adiie  for  their  early  transfer  by

 working  in  a  manner  which  would  iovite

 maximum  number  of  complaints  against  them.

 In  this  way  the  people  belonging  to  those

 islands  are  not  able  to  get  any  justice  from

 them.  ।  have a  persona!  oee  of  it.  |

 went  to  the  Andaman  and  Nicobar  islands.

 The  programmes  which  the  Government  has

 prepared  for  these  areas  will  not  be  imple-

 mented by  them  even  in  the  next  2  of 3

 years.  The  people  fee!  that  they  should  also

 get  an  opportunity  to  enter  into  Government

 service.  The  most  important  thing  is  that

 whether  you  visit  the  Car-Nicober,  Andamans

 or  Lakshadweep,  in  all  these  islands  people

 speak  different  languages.  Their  language  is

 different  and  their  customs  are  also  different.

 मेरी(015  are  made  to  spoil  these  customs.

 Their  plight  is  such  that if  they  अ  (०  ”

 up  their  own  cooperative  societies  to  under-

 take  a  business  in  coconuts  by  which  they

 can  strengthen  their  financial  position,  they

 have  to  wait  for  four  or  five  years  to  get

 their  things  done  and  thus  they  are  not  able

 to do  any  work.  Enough  efforts  have  not

 been  made  for  the  upliftment  of  the  tribal

 people  there.

 “Specially, ।  aoa4  like  to  say  that  the

 Motion  he  has  brought  forward  is  a  very

 ।  मनावर

 a  [)  8  268

 good  one  and  we  should  provide  such  -
 lities

 to
 the  people

 in  those  arcas.  The

 interviews  are  beld  in  Delhi  or  Calcutta

 instead of  in  Goa  or  a  ।  ।  श
 inconvenient  for  the  candidates  of  these

 islands.  If  the  ships  are  not  available  for

 Calcutta the  candidate  भी  mo  be  able to

 present  himself  for  interview.  He  may  not

 be  able to  come  to  know  about  the  adver-

 tisements  published  in  this  regard.  |  -aa  to

 say  that  our  Hon.  हैत 10 15161  -०  a  with  a

 great  insight and  the  Hon.  Minister  of  State

 is  responsible  for  internal  security  of  the

 country.  They  would  understand  the  a

 culties of  the  people  and  tryto  ensure  that  .

 the  people  are  able  to  get  the  m
 facilities

 13  also  to  say  that  so  far  as  Public

 Service  Commissions  are  concerned,  whether

 under  the  Centre  or  under  ४  Soa  even

 today  no  ऋa0  or  Adivasi  Member  is

 appointed.  ।  ”  or  account  of  this  that

 there  is  @  [aaio  everywhere  in  every
 department.  । feeling of  disappointment  is

 मठ  ar00  them  and  they  think  that

 justice  is  mot  being  done  to  them.  |  hope
 that  be  wil!  withdraw  his  motion  but  so  fas

 as  giving  facies  are  concerned,  the  1oe.

 Minister  would  assure  फ  that  a  हद 1814
 Public  Service  Commission  would  be  set  up
 for  Goa  to  8  the  people  of  Pondicherry
 and  60  to  make  full  use  of  it.

 Just  now  submissions  have  been  made

 regarding the  IAS  officers.  Some IAS  officers

 are  very  good  and  are  doing  excellent  work.

 But  with  the  increase in  ?  number  of  the

 1.5.  officers,  the  law  and  order  problem

 bas  also  increased.  There  used  to  be  only  a  few
 103.  officers  in  the  beginning  1  work was

 very  well  haodled by  them.  When  there  was

 disturbance  in  Punjab  Shri  Rao  went  there

 and  set  right  the  administration  while  sitting

 at  Patiala.  Now  the  1.A.S.  officers  function  as

 8  (9.04.  After  being  trained  in  this  position

 they  become  customs  officers  and  then

 5. 0.04.  Within  the  ष  2  to  4  years  they

 get  higher  positions  and  they  enjoy  high
 status.  ।  ०  आ०  t  be  posted  to  Goa, or

 to  the  Andman  island,  proper  arrangements

 are  made  for  them.  The  Hon.  Minister

 perhaps  gets  all  the  facilities for  being in  the

 cabinet  but  the  same  are  not  available  to

 Members of  Parliament.  The  Hon  Minister

 का  ।  ०  ।  site  and  it  takes  him  to  the
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 rest  house.  -  -०  arrangements are  made

 for  him.  Whereas the  M.Ps  have  to  ८०  ०?

 foot.  Therefore  it  is  essential  in  a  demo-

 cracy  that  we  should  be  more  powerful  from

 them.  Whatever  is  going  on  today  is  not

 म  of
 a

 We  know  that  our  Hon  Prime  Minister

 wants  to  uplift  the  poor  and  the  backward

 people  of  the  country.  ।  ।  oo  duty  to  make

 full  efforts  in  this  direction.  The  Hon.

 Minister  is  an  old  Members  of  the  House

 and  now  be  is  a  Minister,  we  hope  that  the

 period  of  his  Ministership  will  prove  useful

 to  us  xe  are  also  hopeful  that  be  will  fully

 support  this  demands  now.  11  is  a  very  good

 demand  and  he  should  fulfill  it.  Special

 attention  should  be  paid  to  these  areas  about

 which  ।  5८  mentioned.  Thank  you.

 SHRI  RAMASHRAY  PRASAD

 SINGH  (8फिरता:  Mr.  Deputy  Speaker,

 Sir,  1  support  the  Constitution  (Amendment)

 Bill  brought  forward  by  Hoo.  Shri  Shantaram

 Naik.  This  8  must  have  been  brought

 earlier  but  51111  it  has  come  in  time  ।  ”०

 very  essential  9  The  a०  Minister  should

 accept  it.

 a

 Firstly, our  country  is  a  federation  of

 States  Keeping  in  view  the  d  ffereat  langu-

 ages,  ite  physical  structure,  etc.  there  should

 not  be  any  objections  in  accepting  this  Bill

 The  candidates  have  to  come  from  fer  off

 places  to  take  the  examinations  rae4

 by  the  Service  Commissions.  1e  language

 ह  विश.  ।  8  been  rightly  said  that

 they  are  not  able  to  gain  fluency  in  the

 language  by  staying  bere  for  2  to  4  days.

 ।  ।  ७०  -  शa  thal  they  are  un-

 successful.

 Along  with  it,  if  candidates  ०  oa

 reai  areas,  who  are  brilliant  and  studying  io

 the  Universities  want  to  take  the  aforesaid

 examinations,  they  have  to  cover  vast  dis-

 tances  for  this  purpose.  Moreover  it  invol-

 ves  heavy  स  From  this  point of  view

 #  किक  ।  -  -मa  to  accept  this  भ

 There  are,  however,  certain  shortcomings

 in  this  Bill  on  which  light  has  been  thrown  by

 previous  speakers.  The  result  of  these  हल *

 aao  are  declared  after  two  years.
 1  the

 meantime,  there  are  chances  to  influence  and

 adopt  illegal  means  to  get  the  actual  perfor-
 eie  of  candidates  changed.  Secondly,

 interviews  are  beld  in  which  general  know-

 ledge  of  the  candidates  is  tested.  When  a

 candidate  has  passed  a  written  examination

 and  his  intelligence  has  been  tested  then  they

 are  asked  to  come  for  interviews  in  which

 the  rural  people  are  not  able  to  compete  with

 those  bailing  from  urban  areas.  Improve-

 ments  should  be  brought  about  in  this  regard.

 This  has  been  happenirg  for  the  last  125

 years  Substantial  changes  have  been  brought

 about  in  the  society,  the  feuds!  system  in

 villages  has  also  changed,  who  were  never

 accorded  any  respect  are  being  respected

 now  8o  there  has  been  no  change  in  the

 administration.  We  ere  ”.  ”.  and  M.L.As

 and  85  we  are  vesied  with  special  powers,

 they  come  and  meet  us  but  the  poor  people,

 the  farmers  and  the  workers,  the  people

 living  in  the  rural  areas  are  not  even  listened

 to  kave  along  =  mecting  them.  1  was  a

 Member  of  the  Bihar  Asscmbly  io  1967.

 When  the  Ganga  was  flooded,  |  4४5  survey-

 ing  the  area  along  with  an  1.  ८.  5.  officer

 and  the  concerned  Minister,  7ree  we  saw

 some  people  carrying  empty  kerosene  oil  tins.

 ee  them  the  Hon.  Minister  asked  the

 officer  as  to  why  oi!  has  not  been  supplied  to

 them  when  they  are  facing  such  difficulties  1

 The  officer  replied  that  they  were  rough

 people  The  Hon.  Minister  said  that  we  all

 came  from  the  same  rough  stock  and  to

 which  the  officer  replied  that  he  was  001  born

 in  such  a  family  and  he  did  not  belong  to

 such  people.  Hence  they  bave  not  changed

 so  far  with  the  result  that  they  have  a  hold

 over  the  administration.  Only  a  handful  of

 people  are  controlling  ७०  many  poor  people.

 This  has  given  rise  to  discontentment  among

 the  masses.  This  म  1८  state  of  affairs  in

 our  country.  Io  view  of  these  things  this

 Bill  should  be  passed  so  that  the  talented

 people  belonging  to  the  remote  areas  are  able

 to  participate  मं  the  administration.  They

 indulge  in  arbitrariness  because  there  is  no

 people's  representative  मं  1e  Commission.

 Even  the  Hon.  Prime  Minister  is  concerned

 about  this  situation  because  the  Government

 is  spending  billions  of  rupees  on  programmes,

 like  raising  the  people  above  the  poverty  line

 but  the  poverty  is  increasing  at  a  faster  pace,

 There  seems  to  be  some  deficiency  in  the

 process  of  implementation  of  the  program-

 mes.  fn  my  constituency,  81808.0 870.0  crores

 ०  rupees  are  being  spent  on  the  schemes  that

 are  going  on  there  but  these
 are  benefiting
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 neither  farmers,  unemployed and  nor  the.
 workers.  1a8e  sums  of  money  are  being
 spent  there  but  itis  of ७०  avail.  ।  have

 written to  all  upto  the  level  of  the  Prime
 Minister  and  in  this  respect  but  all  म  a.  ।

 am  raising  this  matter  ४  te  Lok  Sabha.

 The  Government  has  delegated  so  much

 powers  to  1ae  bureaucrats  that  it  may  prove
 suicidal  for  the  Government.  So  the  o०-

 ment  should  curtail  their  powers  ad

 induct  people's  representatives  in  the  Com-

 mission so  that  they  are  able  to  hear  the

 people’s  grievances.  Then  only  -८  -ी  a
 that  the  administration  is  functioning  pro-

 perly.

 (English)

 SHRI  P.M.  8e9  re-  :

 Mr.  Deputy  Speaker,  Sir,  Shri  Shantaram

 Naik  deserves  congratulations  from  all  sec-

 tions  of  this  40aae  for  having  brought  for-

 ward  this  Bill,  for  the  services  of  the  Union

 Tersitories.  Sir;  ।  remember  that  in  1967,
 when  I  came  to  this  august  House  first,  ail

 Union  Territories  bad  informal  forums  where

 we  used  to  discyss  the  problems  of  the

 Union  Territories.  x  fought  for  many

 things aod  we  got  mary  things and  the  most

 important  thing  was  the  bifurcation  of  the

 judiciary  from  the  Executive  and  that  had

 really  helped  the  Union  Territories  in  errest-

 ing  the  harassment  cspecially  from  the

 ।.  ...  ५.  ४४  ।.  ।  5.
 ०  aaaa4  from

 the  Centre.

 Now,  Sir,  Shri  Naik  has  brought  forward

 this  xa  with  a  specific  purpose.  in  the

 Usion  Territories  we  do  not  bave  any  Public

 3ei  Commission  and  our  size  is  very  very

 small.  Sometimes,  rather  more  often,  we

 suffer  for  want  of  size.  But  हँ झाड)  o,

 1aठट  the  size,  the  bigger  the  problem  will

 be.  Now, in  Goa,  for a  population of  10

 lakbs,  about  50,000  cducated  youth  are

 unemployed.  In  Andaman,  with  a  moa

 tion  of  50,000,  there  are  about  14,000  to

 15,000  educated  unemployed.  1  the

 Usion  Territory  of  Lakshadweep,  out  ४

 4 ह, 001  population,  there  are  about  5.0 0.0

 educated  youth  who  are  unemployed.  Where

 is  the  employment  opportunity  म  (

 Union  Territories  ?  We  do  not  have  any

 industry worth  the  name.  10  some  Union

 Territories,  there  is  not  even  any  public  sector
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 unit,  particularly in  Lakshadweep.  There  is

 not  even  any  private  sector

 ne  प Union  Territories.

 Sir,  in  regard  to  the)  self-employment

 scheme,  ।  point  out  that  -म  material

 availability  in  and  around  the  Union  Terri-

 tories  is  very  very  limitedjand  the  educated

 youth,  as  are  in  other  parts  of  the  country,

 demand  in  the  Union  Territories  only  white-

 colour  jobs.  They do  not  want  to  take  any

 risk  1  engaging  themselves  in  --e

 ment  schemes  because  they  have  to  invest

 huge  money  and  take  the  ४.  reee,

 unemployment  situation in  the  Union  Terri-

 tories  is  becoming  very  acute.  1  should  put

 it  that  it  is  now  फ  -  explosive  situation.

 Therefore,  this  8  is  brought  forward  at  an

 opportune  time  in  order  to  sce  that  at  least

 some  employment  opportunitics  are  created

 these  Union  Territories  so  that  the  educated

 youth  if  not  all,  but  at  leasta  lerger  number

 of  them,  can  get  employmest.  Now,  what

 is  the  position  7  Many  of  our  colleagues

 अ  eeaeea  about  the  abuse  of  authority

 who  act  as  recruiting  agencies  for  the  filling

 up  of  posts.  1.0 230.0  say  from  my  experience

 that  being  in  such  far  aa  | नि  me  have

 to  come  to  the  ma’nland  and  then  to  Delhi

 for  writing  the  examination  and  attending

 interviees.  As  -  50118 ह [111  bas  said,  first

 they  will  -८  10  reach  the  ma4  by

 ship.

 17.44  brs.

 [SHRI  SOMNATH  RATH  वि  ”  (कक ]

 Mr.  Sultanpuri  bas  just  now  mentioned,  they

 have  to  walt  for  the  ship  and  that  also  for

 3-4  days  they  will  have  to  waltaod  from

 there  if  they  come  to  the  Mainland,  by  that

 time  the  interview  date  will  be  over,  they  may

 have  to  go  back.  On  many  such  aa

 ।.  8  the  representative  of  the  people,  had

 to  contact  the  Union  t  Service  o.

 mission.”  What  happens,  8.  is,  you  and  |

 if  we  contact  such  organisations,  immediately

 they  will  term  it  as  a  direct  interference  by

 the  politicians.  There  also  the  fellow  who  is

 really  entitled  will  lose  the  chance.  This  म

 the  position  and  therefore,  it  is  the  primary

 responsibility  of  the  1ore  Ministry  to  see

 that  the  essence  ०  -  oee

 (Amendment)  Bill  which  has  been  brought

 by  my  esteemed  friend  and  colleague  from

 Goa  is  given  effect  to  by  bringing  an  appro-
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 priate  Bill  in  this  very  Session.  Then  only

 as  esteemed  friends  and  colleagues, we  can

 prevail  upon  Mr.  Shantaram  Naik to  with-

 draw  this  Bill.

 SHRI  ।.  NAMGYAL  :  o  ?

 SHRI  ।.  x.  SAYEED  :  oeid  he

 may  press for  it.  Perhaps  he  may  press  or

 Otherwise, 1  do  not  know.  Whatever it  may

 be,  1  will  request  him  to  see......

 SHRI  ।.  NAMGYAL:  That  is  the

 sentiment.

 SHRI  ?.  -.  ऋeः  That  is  the

 sentiment of  the  whole  House. Sir,  a  little

 while  ago  -०  -  ४a  ae  gesture.  Yes,
 -.  508.0 181.0 220.0  will  get  bigger  things.  He

 may  not  be  under  the  influence  ०  ee

 They  are  knowm  for  their  aaa

 policy.  He  may  not  operate  thal  policy  here

 and  divide  me  and  Mr.  Shantaram  in  this

 case,  and  therefore,  me  fervent  appeal  is...

 (interruptions)  What  1  want  to  say  is  that

 the  Union  Public  Sr  Commission—what

 they  have  been  doing  will  be  known if  |

 give  you  the  figure  for  the  Union  Territories.

 In  the  case  of  Union  Territory  of  ”

 ‘.  after  40  years  not  even  a  single  IAS

 ०  h5  ०  15  officer was  selected.  Not  that

 they  bave  not  attempted,  |  m  brought

 so  many  boys  here  giving  shelter  to  them  in

 my  9आr  fiat,  years  together  they  remained

 bere,  made  honest  cffort,  but  at  the  same

 time  the  limitation  is  there  -०  100  and  me,

 Sit,  to  interfere  im  their  functioning.  ।  4०

 not  want  to  cause  any  reflection  oo  the

 mode  of  functioning.  At  the  same  time  this

 is  the  situation  in  which  most  of  the  Union

 हैहृ  are  suffering.  And  था  e  more

 my  esteemed  friend  and  our  Hon.  Minister,

 who  has  assumed  office  recently—ihe  Union

 हम  responsibility  is  on  his  shoulders,

 he  knows  our  plight,  he  bas  already  visited

 Andamans,  1  do  not  know  whether  be  bis

 visited  Goa,  Dadra  and  Nagar  Haveli,

 almost  seven  Union  Territories  म  m0  left.

 And ।  प्पम  चि  10  visit  अ

 Union  Territory  and  see  the  prevailing

 conditions,

 SHRI  ए.  NAMGYAL  :  Ladakh  also,

 SHRI  ।.  ”.  ऋe9  :  1a
 as

 well.

 Mr.  -  ।  म०  “८
 ‘०
 स

 Ladakh.  They  are  also  suffering.  Now  they
 are  under  1.  &  ८.  Administration,  they  are

 also  suffering in  the  same  way,  they  are

 in  the  same  boat.  Therefore,  1  do  not  want

 to  prolong  म  speech.  But I  want  to  give
 two  concrete  suggestions.  One  is,  in  the  case

 of  States  they  have  Public  Service  Com-

 missions.  According  to  the  provisions  of  the

 Constitution,  they  can  have  more  than  0e

 in  one  State  they  cam  have  one  Public

 Service  Commission  and  my  appca!  is  to

 have  Public  Service  Commissions  for  811  the

 Union  Territories,  and  at  the  same  time,  if

 the  sizes  of  the  Union  Territories  are  t00

 small  to  bave  one  Public  Service  Commission

 each,  at  least  put  twoor  three  Union

 Territories  together  and  have  one  Public

 Service  Commission.  This  म  ।  least

 reasonable.  You  should  give  us  that  much  of

 consideration  Now,  in  the  case  of  Union

 Territories,  it  is  all  the  more  important

 because,  we  feel  suffocated’  sometimes

 reo  -0  5.0  officers  are  sent  to  such

 1-  arcas.  What  happens  is,  firstly  our

 people  are  denied  job.  Secondly  the  implica-

 tions  of  the  denial  of  the  job  would  be

 serious,  These  educated  youth  are  rejected  by

 the  o.  ।.  ्. (  ro  they  fulfil  all  the

 quiaifications  and  the  required  experience.

 There  are  three  cases  where  they  have

 done oad  hoc  job  for  10  years  आं  the

 colleges  and  other  establishments.  They

 have not  been  called  for  interview.  When

 they  came  here,  after  my  intervention,  they

 were  rejecied.  What  is  the  ultimate  effect  of

 this  misbehaviour  ?  1e  are  going  to  give  a

 call,  '900  of  the  Soil",  You  are  going  to

 create  more  problems  in  the  far-flug  areas.

 Therefore,  your  responsibility  to  be  fulfilled

 in  this  area  is  more  than  anywhere  else.  You

 should  see  that  enough  experienced  officers

 are  sent  ८०  such  far-flug  areas  ७०  1181.0  at

 least  some  sootheaing  effect  on  such  occasion

 can  be  given  to  them.

 Therefore,  1  wholeheartedly  support  this

 Bill  and  request  our  Hon.  Minister  to  give  an

 assurance to  this  House  that  he  will  bring

 forward  an  appropriate  Bill  before  the  end

 of  the  Session  and  at  the  sametime,  |  reae,

 my  Hon,  friend,  Mr.  Shantaram  Naik  to

 withdraw  the  Bill.

 [  Translation)

 SHRI  m0  PANDEY
 (Bettiah)

 :  Mr,

 Chairman,  माह |  anno  the  Bill  brought
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 forward  by  Shri  Naik.  Really  it  is  a  matter

 of  surprise  that  no  facility  of  Public  Service

 Commission  has  been  provided  in  the  Union

 Territories.

 It  cannot  be  said  that  the  Public  Service

 Commissions  in  other  States.  are  in  a  better

 position.  1  wou'd  like  to  tell  our  experience

 to  Sayeed  Saheb  that  Public  Service  Com-

 mission  has  been  constituted  with  a  good

 intention.  The  responsibility  of  Union  Public

 Service  Coramission  and  other  Public  Service

 Commissions,  that  have  been  constituted  in

 the  States,  is  huge.  1  the  rules  that  were

 framed  at  the  time  of  the  constitution  of  these

 Commissions  are  observed  fully,  [  think  no

 scope  is  left  to  doubt  the  integrity  of  Public

 Service  Commissions.  Unfortunately,  some

 doubt  arise on  the  integrity  of  the  officers

 that  ae  nonlinated  to  the  Public  Service

 Commissions.  ।  support  the  (0हटा11041  of

 5811  Sayeed  that  many  Union  territories  ure

 attached.  is  the  Public  Service  Commissions.

 ।  | (३.1 110  like  to  say  that  while  making

 appointroents  of  officers  or  experts  to  the

 Pubti@  Service  Commissions,  care  should  be

 taken  that  these  officers  should  be  a0
 board  ।  ४a  been  seen  that  there  is  corrup-
 tion  inside  and  outside  the  commission.  We

 are  aware  of  a  number  of  cases  of  corrup-
 tion  io  the  Commission.  Corruption  prevails
 in  every  section  of  the  society  in  one  form

 o  the  other,  1८  is,  therefore  not  proper  to

 say  that  the  Public  Service  प०  ।  2
 den  of  corruption.  ।  ऋd  bowever be
 constituted  in  a  proper  way  There  is  no
 dearth  of  good  people  in  the  society.  If  we

 adopt  such  sysiem,  it  can  bring  about  a

 change  in  the  whole  situation  Care  should

 be  taken  that  erudite  persons  and  retired

 judges  whose  integrity  is  above  board,  should
 be  nominated  is  it.  If  you  nominate  such

 persons  to  the  Commission,  it  enhances  its

 dignity
 but  if  persons  like  those  of  the

 Commissions  in  our  States  are  nominated  in

 it,  it  undermines  its  dignity,  Members  of
 doubtful  integrity  do  harm  the  cause  of  a
 Commission  and  it  cannot  give  aclean
 administration.  When  they  are  exposed,  we
 have  to  face  the  people's  wrath  प्  -ा  are
 in  the  Government  and  besides  this  we  are
 the  representatives  of  the  people.  When

 action
 is  taken  against  them.  it  directly

 affects  us  and  our  party.  Therefore,  nomina-
 tion  of  persons  of  integrity  to  the  (ठंडी

 rarer ।  ।

 Articls  Bill

 sion  is  essential  in  the  interest of  the  party.

 You  should  nominate  such  persons  to  the

 Commission  which  may  help  in  increasing

 the  faith  of  people  in  it.  Persons  of  doubtful

 integrity  should  not  be  nominated  to  the

 Commission.

 Now  I  would  like  to  say  about  the  pro-

 aee.  Sometimes  candidates  do  not  get

 interview  letters  or  appointment  letters  in

 time  due  to  some  trouble  in  the  postal  deli-

 very.  The  2o0.  Minister  of  Communications

 is  sitting  here.  ।  aoud  request  him  to

 activate  the  postal  staff  because  it  is  a

 matter  of  jife  and  bread  for  the  candidates.

 When  he  does  not  get  interview  or  appoint-

 ment  letter  in  time,  he  cannot  do  ‘anything

 but  curse  his  fate.  The  candidate  should  get

 interview  letters  in  time.

 A  lot  has  been  said  in  regard  to  the  Central

 Services.  ।  aoi4  not  like  , 10  repeat  what

 bas  already  been  said  here.  What  basic

 infrastucture  you  have  provided  in  the  rural

 areas  to  enable  the  canditates  belonging  to

 those  areas  to  me  quality  the  exemi-

 nations  conducted  by  the  U  |ਂ  5  (ठ.

 There  are  a  number  of  institutes  -  m0

 institute  running  in  the  private  sector.  But

 the  candidates  of  families  with  modest

 income  cannot  join  them  due  to  its  high

 expenses.  |  aoid  “णस  r  the  Government

 should  open  such  institutes  in  every  district

 where  the  wards  of  ordinary  people  may  take

 advantage  of  it.  There  are  some  institutes  मम

 Patna  that  are  catering  to  the  needs  of  the

 private  sector.

 MR.  CHAIRMAN  :  You  may  continue

 your  speech  next  time.

 -  -

 {  नाव]
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 MR.  CHAIRMAN  :  Member  is  स-

 ted  to  introduce  the  Bill.
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